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INTRODUCTION 

I, the Chairman of the Estimates Committee, having been autho-
rised by the Committee .to submit the Report on their behalf, present 
this Seventy-First Report on action taken by Government on the re-
commendations contained in the 12th Report of the Estimates Com-
mittee (Fourth Lok Sabha) on the Ministry of Defence-Defence 
Research.and Development Organisation. 

2. The 12th Report of the Estimates Committee (Fourth Lok 
Sabha) ~as presented to the Lok Sabha on the 12th August, 1967. 
Replies indicating action taken on the various recommendations con-
tained in the Report were furnished by Government in batches be-
tween the 5th December, 1967 and the 2nd April, 1968. The Study 
Group 'F' of the Estimates Committee (1968-69) considered the rep-
lies received from the Ministry on the 9th August, 1968. At their 
aitting held on the 22nd November, 1968, tIie Study Group approved 
the draft Report which was subsequently adopted by the Committee 
on the 3rd February, 1969. 

3. The Report has been divided into .the following chapters:-

L Report; 

II. Recommendations that have been accepted by Government; 

III. Recommendations which the Committee do not desire to 
pursue in view of the Government's reply; 

IV. Recommendation in respect of which reply of Government 
has not been accepted by the Committee; and 

V. Recommendations in respect of which final replies of Gov-
ernment have not been received. 

4. An analysis of the action taken by Government on the recom-
mendations contained in the 12th Report of the Estimates Committee 
(Fourth Lok Sabha) is given in Appendix V to this Report. It would 
be observed therefrom that out of 65 recommendations made in the 
said Report, 43 recommendations, i.e. 66.2%, have been accepted by 
Government. The Committee do not desire to pursue 14 recommen-

(vii) 



(viii) 

..dations, i.e. 21.5%. The reply of Government to one recommenda-
tion, i.e. 1.5%, has not been accepted by the Committee. Final rep-
lies of Government to the remaining 7 recommendations, i.e. 10.8%, 
have not yet been furnished to the Committee. -

N~'W DELHI; 
February 19, 1969 

.Magha 30, 1890 (Saka) 

P. VENKATASUBBAIAH, 
C~Tman, 

Esti'Tnflles Committee. 



CHAPTER I 

REPORT 

The Estimates Committee are glad to observe that the points 
brought out in their Twelfth Report (Fourth Lok Sabha) on the 
Ministry of Defence-Defence Research and Development Organisa-
1ion, have been replied to by Government in time and generally to 
their satisfaction . 

• The Committee hope that the information called for by them in 
respect of the few recommendations included in Chapter V of this 
Report wHl also be furnished at an early date. 



CHAPTER II 

RECOMME!';UATIONS THAT HAVE BEEN ACCEPTED BY 
GOVERNMENT 

Recommendation (Serial No.1) Para No. " • 
The CO'mmittee are glad to note the steady growth of e:rpendi-

ture on Defence Research and Development over the pa~t 6 Year.~. 
They would, however, like to emphasise that allocation oJ funr1.~ 
alone would not give better results; it is also necessary thrrt what-
ever funds may be provided should be purposefully utilised. Viewed. 
from this angle, the Committee appreciate the decision of the De-
fence Research and Development Organisation to consolidate the-
existing achievements 'before embarking on expansion progT(!mm(>~ 

REPLY OF GOVERNMENT 

Noted. 

[Ministry of Defence, a.M. No. 15 (3) 167/ D (R&D), dated the 5th-
December, 1967] 

Recommendation (Serial No.3) Para No. 11 
.-

The Committee are not happy at th.e existing composition of the-
Defence Research and Development Council with a preponderanc~ 
of non-scientists members and feel that as at present const!tuted it 
is not perhaps in a position to fully guide and direct scientifW 
research relating to the defence of the country. The Committee-
suggests that the Council as the policy making body at the highest 
level should include at least three eminent 4.ndependent scientistS' 
so as to induct more expertise in the Council and make it mo1'e" 
broad-based and useful. The Committee are glad to learn that th~ 
Defence Research and Development Council is in the process of 
reorganisation and they hope that this will 'be done witnout anY' 
delay. 

REPLY OF GOVERNMENT 

Government sanction amending the constitution of the Defence 
Research and Development Council was issued vide Ministry of 
Defence letter No. 50 (63) ID (R&D), dated the 1st May, 1967. 
Accordingly, the D.G.I. and C.C., R&D have been replaced as mem-
bers by Dr. D. S. Kothari, Chairman, University Grants CommissIoa.. 

2 
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, .. 

and Dr. S. Dhawan, Director, Indian Institute of Science, Bangalore. 
As the Council also includes Dr. Atma Ram, DGCSIR as member, 
there are now three eminent independent scientists who are mem. 
bers of the Council. 
[Ministry of Defence, O.M. No. 15(3) ,!67/D (R&D) , dated th.e 6th 

December, 1967.] 

• Recommendation (Serial No.7) Para No. 14 

The Committee are unhappy to note that the R&D Council had 
not bee1i functioning in the manner it was supposed to function 
and therefore it failed in coordinating and directing scientific re-
search relating to the Defence ot India and the development or 
improvement in weapons and material required by the Armed 
Forces. Instead of dealing with policy matters, determinmg priori-
ties for research and development in defence sCience, and reviewing 
the progress of research and development wOTk done by the ()Tgan~ 
sation, it was engaged in the earUer years in discus!~ing minOT 
matters pertaining to admi1iistration and procedures. The Com-
mittee hope that while the Council is being re-organised, the fun7-
tions of both the Council .and the Executive Committee wm be 
clearly defined and demarcated,' 

REPLY OF GOVERNMENT 

'The R&D Council has been re-organise<i It now includes two 
eminent Scientistsfrotn outside the Ministry of Defence viz., Dr. 
D. S. Kothari, Chairm~n, University Grants Commission and Dr. 
S. Dhawan, Director, Indian Institute of Science, Bangalore in addI-
tion to Director General CSIR. . 

2. As already explained during his evidence by the Defence 
Ministry representative, the R&D Council since 1965 has been giving 
more emphasis on policy matters relating to Defence Hesearch, 
training of Scientists and associated matters and has been lleview· 
ing the progress of the vario·us research groups in rotation. !talso 
scrutinises the entire list of projects under executioR and those pro-
posed to be taken up in future. These functions are covered by 
the existing orders and a clear cut demarcation exists between the 
function of the R&D Council and its Executive Committee. 

[Ministry of Defence, O.M. No. 15(3) !67/D (R&D) , dated the 22ncl 
December, 19671-

RecolllDl(endation (Serial No.8) Para No. 15 

The Committee are surprised that instead of meeting once every 
month as originally envisaged, the Executive Committee of the 



R&D Council met only 10 times in the course of the last 5 years i.e. 
-even on fewer occasions than the Council. In this conn~('tion the 
Committee would like to point out that if these two bodies had 'been 
provided with an efficient and vigilant Secretariat, the position 
would have been less discouraging. The Committee desire that 
while reconstituting the Council and Executive Committee, a cleat 
provision should 'be made regarding frequency of meetings. They 
need hardly stress the importance of the Council and the Executive 
CommitteI'! meeting regularly in accordance with the time schedule 
that may be laid, down in this respect. • 

REPLY OF GOVERNMENT 

The recommendation of the Committee has been noted. 

It has been decided that meetings of the R&D Council should be 
held at least once in four months and in no event should a meeting 
be delayed beyond six months. As regards the Executive Com-
mittee, it has been decided that the Committee will meet as and 
when required provided that a meeting is on no account deferred 
beyond a period of three months., 
[Ministry o.f Defence, O.M. No. 15 (3) /67/D (R&D), dated the 11th 

January 1968]. 

Recommendation (Serial No.9) Para No. 20 

In para 25 of their 94th Report (Third Lok Sabha) the Com-
mittee had suggested that the desirability of having a spec?(t/ist from 
the private sector industry on the Defence Metallurgical Research 
Laboratory Advisory Committee might be considered by the Gov-
ernment. The Committee are glad t9_ note that its earLier recom.-
mendation of associating a speciaList from the private industry with 
the 'Advisory Committee has been accepted. They are f1A.rther glad 
to note that provision of associating outsiders have been made in 
the following cases-

(1) Defence Metallurgical, Research Laboratory .4.dvisory 
Committee. 

(2) Institute of Nuclear Medicine a'na Allied Sciences Advi-
sory Committee. 

(3) Defence Science Laboratory, Delhi Advisory Comm.ittee. 
(4) Defence Laboratory, Jodhpur Advisory Committee. 

The Committee feel that the association of scientists and speci.alists 
with the scientific activities of Defence Science Organisation, con-
sistent with the need for keeping secrecy, will 'be benefiCial to the 
organisation as a whole. 
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REPLY OF GOVERNMENT 

Noted. 
[¥inist~y oj Defence, O.M. No. 15(3)/67jD(.fl&D), dated the 5th 

December, 1967] 

Recommendation (Serial No. 10) Para No. 20 

-The Committee note that the authorised frequency of the meet-
ings for Panels, AdviSory Committees and Boards is rather l'<tglle~ 
The Committee jeel that if the various Committe~s and Panels arP. 
to serve. the purpose for which they are intended, they should meet 
more frequently in future, and the number of meetings to be held 
has to be' specified and adhered to. 

REPLY OF GOvERNMENT 

The frequency of the meetings of the R&D Panels and Advisory 
Committees has been clearly specified in the respective Govern-
ment letters sanctioning them. It is confirmed that an R&D Paneb 
and Advisory Committees are eXpected to meet at least twice a 
year and more frequently, if necessary. Only in the case'of IAT 
Advisory Board one meeting in a year is held but there' also the 
Board would be called more frequently whenever necessary. 
[Ministry of Defence, O.M. No. 15(3) /67/D (R&D) , dated the 22nd 

December, 1967] .. 

Recommendation (Serial No. 11) Para No. 35 

The Committee have noted the organisational set up ancl working 
of the Advisory Groups, namely the Scientific Advisers to the Chiefs 
of the Army, Navy and Air Staff and the Scientific Advisers attached 
to command Headquarters. They feel that with 'suitable modifica-
tions the Scientific Advisers to the Service Chiefs should provide a 
most useful and strong link between the R&D Organisation and the 
users (SerVice HeCtdquarters). 

REPLY OF GOVERNMENT 

Noted. The Scientific Advisers are providing a useful link 
between R&D and the users. Modifications to improve this link will 
be niade as necessary in future. 

[Min.istry of ~efence, O.M. No. 15 (3) j67/D (R&D) J dated tIn: 4th. 
J a,nuarv, 1968] . . 

Beconun~dation .(Se~al No. 14) Pan No. 39 

The Committee have been informed that the Technical Directors 
at the Headquarters and the Directors Pncha.rge of Establishments! 
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Laboratories belong to the same cadre and grade and yet while the 
Technical Director can sanction a project upto Rs. 50,000 the Dir~c­
tor can sanction 'I£pto··Rs. 20,00Q only" This in the opinion oj the 
Committee would appear to 'be an anomalous posi#On, qnd needs 
to be looked ,into. The Committee also suggest that the .pi.rector 
at the Headquarters and the Directors InchMge of Establishments/ 
Laboratories should be inter-changed afterr a certain period of time 
as such a· S1Jstem ,'Will .add tQ the ~xperienc~" and efficiency of 
officers. 

~. -.~'. . 

REPLY OF GOVERNMENT 

From the information furnished to Estimate~ Committee from 
time to time it ...iould ap~a~ thiit'a Policy of delegation of powers 
and of decentralisation is being 1ncreasiIlgly followed. Tpe HQ 
Technical Directors exercise the powers to sanction Development 
Projects to the exotent ola.. SO,OOOon:behalf of the SA and DGR&D 
purely in their capacity as Staff Officers to bim. There is therefore 
po bask an'orrtaly in the present practice. -

" ~" -""" , •• : i • , ,r .'. (; " ,_ ". _ '. . . 
. ,N; ,1i~gar~ ixl,~t::-~lt~ging ·o~.pirectors at R&D HQ' arid- Directors 

incharge of Establishments/Laboratories, the recommendation is 
noted .. It may, .however; be stated \thaLthi~ ~ aJ.re~cly be.\ng done 
to the 'extent -practicable. . '. '0' (. ,_' 

[MiniStry of Defence, O.M.Nb.'15(a)/67lD~R&'Dh dated ~he 11th 
December, 1967.] 

Recommendation (Serial No. i5) 'Para 'No. 40 

The Committee jeel that during the Fourth Plan period gre!lter 
attention should 'be paid to strengthen, augment and accelerate 
dejenceresearch and development effo1"ts in areas w.l.ter~.:a w,ide gap 
'~xistsand which 1'equire·to~.jW.ed up.to meet t}1.e ,~Duntry'~ urgent 
defence needs. They, however, would like to ftress that th*; ,number 
of est4bZishmeftts/Laborato1Ties $et.up,4nd the, mu,gnitude o,1.expendi-
ture should ,-be7"elated to .the. availa'oilitypj ,expeti~ced .s.cientist.s 
nf u,hom th~e are not many and. to . . the . .capabiZityoj the~~.):n.stitutes 
to absorb gainfully the funds placed at their disposal. .. 

,) . -",,-
REPLY OF GoVERNMENT 

Noted 
[Ministry of Dejence a.M. No. 15 (3) /67/ (R&D), dated the . 5th 

December, 1967]. 

Recommendation (Serial No. 16) Para No.'.u 
The Committee are unhappy to not.e the delay in the ado-ption 

of the 'Yri7Xt~t~c'b1Mttution "tOr 'R<&D"'E~~s and Laboratories. 
'f' .. .:,. c:. 

'. of .' ". 

I '. ~ "',. t .) 
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They would, however, like that the Governing Councils fO'T th. 
,Laboratories are carefullY constituted so that they are able to give 
proper guidance. The Committee hope that introduction of the 
Model Constitution in the Establishments/Laboratories of the 
Defenee R&D Organisation will ena'ble them to carry o,n the work 
oCt research and development efficiently and without any administra-
:iive delays. ' 

REPLY OF GOVJ!lRNMENT 

_, Go~e;~i 'app~oval for adoption of the Model Constitution for 
:R&D Laboratories/Establishments has since been Issued vide Gov-
-erilIflent of India letter No. 23(51) 64i417jSjD(R&D) dated 21 July, I 

t(i7 (copy at Appendix I). Action is in hand to eonstitute the Gov-
teining 'Councils ,for the' different R&D Establishments; ,and .. \ to lay 
dowi1' theit' terms' cif ref~rence' ,etc. This;, .. expected to.,lbe completed . 'in abc)1it--'3-Jrit:)nths time:' < ... ,~. I() ~d-' ;~ ~-,~f~ 

" '." 

Recommendadoll "(Serial No. 17) Para No. fZ 

The Committee realise that it may be difficuZt for every Defettee 
Besearch Lab01"atory or Establishment to reach the optimum liz .. 
Efforts should, however, be directed to' limit their expansion because 
beyond a certain size the principle of diminishing retumt acta 

'!sf'rongly ttgttinft t"e<>4dded .ttwestmettt."" . '0'" .. ' .... ~_' 

;,' "-.t<>( \ ,', 'Ri!rPLY OF GOVERNJdIINIJ!~ ~";'" 
:~. .-.... ;·:I~~·~\l ~.\)" .... , ~ .. ) .... ~ " .~: .... ~\ I 

., I~te~t ,As l:la$.,alreapy,been explahied,'t\le optimum size of a 
Defence R&D Establishment/Laboratory cannot be rigidly defined 
:in quantitative ~!!llS. It d,epends up'on a variety of considerations, 
~me of which are: '~ ,. -~ .. 

~,i:,V,' ;;J,;:(a);~~.:~ange, '~~4.,~;'pt;;,~ot i!t~';R&ll,>~~ ~n th~, particular 
; ') ;;"" ,)~d or ~iW:\'Hl~R~ assi~¥, to the' .~ta~:J,La1i: 

, : i. "(b ) The various specialised facilities etc. and instrumentation 
required to ,be made available. for the speedy execution 

\ ; 1'1:" : DfJ~'l~ye~rq~~ ~,;, '", ',." " 
fC) Various new fields, th~t may have to, be added to the 

existing 'establishments' for economic ~ oth,er,Considera-
tions' ". ' ' 

" 
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The consideration of 'optimum size' wou~d-, therefore,' vary from 
one' Establishment/Laboratory to another .. 
[Ministry of Defence a.M. No. 15(3)/67/D (R&D) dCtted the-

5th December,J967J, 

Recommendation (Serial No. 18) Para No. 44. 
. . .'.' .. 1.' . . • ~ 

. ~While the Committee accept tha,t theS6lidstate PhysiCs Division' 
oj" tne ·:Natw'li41·Physical Lab,oratory: and Solidst(1te phY$icS DepaTt-
me'nt oj the Delhi. UniversitY;(1re o'fl,ly a small affair as compared' 

, to,the SolUbtate.Physics Laborato:ry,.they are not" much impressed 
with the ac1T.ieyementoj the Solid$tate, Physics Laboratory. They 
regret that none of the projects have so far reached a. Production • 
stag~. They "would. like. that there is it . closer' coordination ancl 
cooperation 'between "this 'Laboratory', Centrcil Electronics :Engineer-
ing Research Institute, .?tlani, Solidstate . Physics Division of the 
National ~hysical Laboratory ~and $olidstate Physics Department of 
the Delhi 'University at insttfu,tional' levels. . In' this connection the 

',Committee w01.Lld like to draw ·attention to the observatiom made in 
·their,lOSid Report (Third Lok Sabha): relating to the, National 

":Physicat Laboratory, ,CSIR. ..' .... :.,. '. . 
~ - ~.. . 

,,~: i'''Phe Committee aTe not happy aboutthe.exi~ting arrangements 
for collaboration merely on personat level 'p~tweE;n the Solidstate 
Physics Division of the National Physical Laboratory and the Solid-
state Physics llilxiratory of the Ministry of Defence. The Com-
mittee reco.m,m.ena tM.t- to avoid infructuous du~lication of research 

i. efforts' betwe'en ihe~e' two institutions, there should' be ~closer col-
laborationon tnstft:J,ttiona1 level." 

REPLY OF GOVERNMENT 

.. The S?lidstate P~Y~,i~s ~a~orat~ry (SPL) was ~et up t?wards the 
mlddle of 1962., The first 2 ~0.3 years were spentm recrUItment and 
training of scientific' staff 'iii thIS 'new field, procurement and instal-
lation of scientificequipnieot, and establishment of facilities by way 

. of building's and services. .: . • 

, 2. The Defence Electrotiics R~search Coinmittee formally approv-
ed the undertaking of 19 projects at t~,e L,aboratory in Oct. 1965. 
The target dates oicompletioll. of most 9fthe~ P!ojects are around' 
1969-71. However, the development work in. respect of the follow-
ing projects has been successfulJy. completed:""": . 

. " (a) 'Semi-conductor :g~;:de silicon SIngle ·c~ystais. 
(b) Development of thermo-electric cooler modules. 
(c) Development of solar cells. 
(d) Microwave high-power isolator for the radar set under-

prodUction at BE[. 
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3. The development work on projects for button type ni~ 
cadmium c~ll and one type of infra-red detector is nearing comple--
tion. The work on pilot plant iIi respect of semi-conductor grade 
lIilicon cry'~tals from commercial silicon has been sanctioned 'by the' 

. Governmezit and has since started at' the Laboratory. In 'tlfe light 
of the progress so far made it would appear that work on '-the pro-
~cts of the Laboratory is progressing satisfactorily. 

4. As r~gards closer coordination and cooperation between SPL" 
Central Electronics Enginee:r:~ng Research Institute (CEERIf:-' Pilani, 
Solidstate -,Physics Division, of the National Physical Lalloratory 

_ (NPL) and Solid$tate Physi~ Department of the Delhi' University 
at the, institutional:level, it may be mentioned that' both Director, 

. SPL and Director of Electronics at R&D HQ, are on the Executive 
Council of CEERI. _ and the Dire_~tor, CEERI is in' turn a member 
of the Defence Electronics Research Committee. Director, SPL is. 
also 'a member of the Faculty of Sdenceof the Delhi University. 

5. Though liaison at the working level already exists between 
SPL :and '.tlwl:~lid!>t~t? ~:p.y~~s:~~~iop.,o! the National Physical 
Laboratory, in order to have increased collaboration between them 
at the instftuti6rral1eveI;as':: SUggested by the Estimates Committee, 
the representativ~ "bfNPL is being invited to' be a member of the 
Defence El~dronicS Re~~ch·Committee and in turn, it is proposed 
to seek nomihation of Director, 'SPL on the Executive Council of NFL. 'j: • 

[Ministry of Defence, O:M. No. -15(3)/67/D(R&D), dated the 11th 
Jantut,ry; 1968]. _ 

T •• ,· . 

Recommendations (Serial Nos. 19 & 20) Para No. 45 
,,' 

19. The Committee have viewed with ,great concern the circum-
stances in which the -Dfffence Food R~seaTch Lciboratory was set up. 
They are .surprised'.,~ a'laboratory of the CSIR which is main-
tained 'by theGovt.- ot l.ndia should ha,ve expressed its inability t() 
undertake'the-aefence t9.ork on the plea of being preoccuPied. This 
only shows lack of coordination between the Defence R&D Orga-
nisation and the CSIR. :', The CO'Inmittee hope that research la'bora-
toTies under the .CSIR t+lill not in future refuse to undertake research 
work whenever aPvr~a_~h;ed, b~ the 'Defence authorities. 

20. ,The Committee ,:would, .alBo 'Urge that closer coordination is 
maintained between Detence, Food Re~arch Laboratory and Central 
Food Technological Research Institute and only those'problems which 
lire exclusively of defence interest and for which facilities do not 
exist in the Central Food Technological Research Institute should 
be undertaken by the Defence Food Research Laborat01'Y. It shou.ld 
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oe the endeavour of the Govt. to utilise the research facilities avail-
able in the Central Food Technologlcal Research Institute to the 
maximum possibe extent. 

REPLY OF GOVERNMENT 

The Defence Food Research Laboratory was set up on the specific 
"Wlderstandirlg that this Laboratory would deal with problems which 
,.are considered exclusive to Defence and on which the closest cooper&-
:1ion between Defence. Scientists, pefepce ~rvices and Army Medi-
,cal Corps would . be .~n 1¥l8¥oidable. pr~~requi~te.prciple~l>n food 
.!l"esearch, particularly the basic problems, as could be dealt with 
:;adequately by Central Food Technological Research InStitute are 
,passed on to the latter. A"Joint Defence Coordination Cofumittee 
.consisting of, three me~bers hom Defence Food -Research Labora-
~ry and thr~ members from Central Food'Technological Research 
I~tit~te reviews, the Def~Dce FoOd Projects fc)r effecting coordina-
~on and also fO')~l?i~ti~g problems as: to which agency, i.e. DFRL 
'or' CFTRl or both shguld undertake apa~~cular problem. " 

(MiniStryot'Defence, Q.M; No. 15 (3)j67/D.(R&D), dated the 20th 
Fe'bruary, 1968]. 

, KecoD,)U\endation.(~rial No. 24) Para No. 49 

The Committee are not fully convinced with the reasons advanc-
oed for shifting major portion of the Defence Research Laboratory 
(Materials) Kan'P'Ur to Gwalior . . They realise that there is conges-

·noll at Kanpur and sufficient space is not available ~P meet the 
.needed expansion and development of the LAboratory. y~ t,he Com-
mittee are inclined to feel that Kanpur has a clear locaifonal ad-

·vantage ovc~ Uwalior, being a centTe of indu:~triaL units and techni-
-cal institutions and having connected research facilities. ~ They 
would like .. ,oo imp'l;ess upon tll.e Government .the~esirability of care-
fully consider:ng aU the pros and cons before any laboratory is 
shifted from one place to another. In this connecti9'n the Committee 
would like to invite the attention of the Govt. to a similar obscrt'a-
tion they h.ave made in pa ra 16 of their 94th Report (Third Lok 

. Sabha) regarding the shifting of the Defence Metallu.rgical Researcl1 
Laboratol'Y from Ishapore to Hyder4bad in 1963-64. 

REPLY' OF GOVERNMENT 

Noted. It may. however be, clari1led that while the proposal for 
~xpansion of Defence Research Laboratory (Materials) Kanpur was 
under conSideration, it beca~e"'apparent that it was not possible to 
~urE: ~mmodation in the· e.xist!J1g. campus at Jro.$ LaboratOrr· 
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At that stage, Madhya Pradesh Government offered a fairly well 
equipped,. Laboratory consisting of equipment valued at Rs. 6.22 
!akhs, buildings costing about Rs. 2.07 lakhs and about 14 acres of 
limd'ftee ofe'cist. Subsequently, they offered another &4'. acres of 

.: larid ftee tit c~t a't a distance of 1 .. H2 mile;' ·from the Laboratory . 

. The'offe¥ was examined and found·tts be ot advantage: for ,fUrther 
expansion of activities in materials research. 

(Ministry of 'Defence, O.M.No. 15 (3}/6.7/D (R&D) , dated the 2nd 
March, 1968] 

f:,oBecommendatjoD . (Seria. Ii ... ,a.), ,~ara, No. 50 

The: Cotnmittee would like to stress that as: far as possible the 
Researclt lm"fttate$T'und8r- the Defence Research. and Developmeftt 
Organisation should 'be located in close proximity to areas whe-re 
'~ndustridl,'technicdl and opetationaljaciHties are available.", 

•. F'· , .'.' -.-.;..:-,. 

Noted. . . , 
{Ministry oj Defence, O.M. No. 15(3)/67jD(R&D), dated the 23,.d 

January, 1968] 

Recommendation (Serial No. 30} Para No. 54 . , 
The Committee are glad to know that the Director oJ Laboratory! 

Establishment has been vested, with increased powers in respect of 
,certain items and that the question of vesting powers in respect of 
other ite;.hs is· stilZ' , under ·~ons'ideration. The Committ~t-' hope that 
iher~' ~m :be' p;'ogr~~s{t;edecentraliScition of responsibility attd dele-
~~tion of' as muckclUthority as P<i8~ible from' the SCientific· Adviser 
to. the Tichnica( Di'tectiYfis and to the Directors of Establishments i 
LaboTatorie'S. 'The !(!om:rhirtee would like teJ urge that tHf!Director 
-of an Establishment/Laboratory should on his, part ~legaie ade-
,quate financial/administrative powers to the A.dministrative Offic~T 
.BO tha.t he "I714y 'be relieved of the routine administmtive work aT/.d 
may devote greater part of his time to the performance of tech'licllt 
duUes: 

, , '.. . RP;PLY OF G,O~M.E~:r , • ,', 

Additional powers recently delegated to Heads of Establishmentsl 
Laboratories are' shown in' Appendix II. 

"r" ,.,~."J\;lJ.c,Heat:b- of ~~~QlWlJ;nentj~abor~to,rtE7.s, "h~v~ ... ,tlJ.emselves 
,,oe}egated seme Qf t.be. W1il,ncial powers vested in them' to one or 
. more< of, their: officers subordinate to them., either to the full extent " .. "_. .. ' . I 
. .:>r t9 a limited ex;tent. ' . 
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3. Some of the pOwers· ves~d in· the Governing ~ouncils, set up-
under the Model· Constitution, can also be delegated to Heads of 
Establishments/Laboratories at the discretion of the Governing: 
Councils. 

{Ministry of Defence, O.M. No. 15(3)/67/D(R&D), dated the 19th 
January, 1968]. • 

Recommendation (Serial No; 31) Para :No. 55 
The Committee attach great importance to tke ind"uction of 

talented yoong- ·m.en into the Defence Science Ser'!>ice.The Com-
mittee cannot over-emphasize the importance of giving suita'ble in-
centives to the service officers and also ensuring to them adequate 
career prospects within the oTganisatiq.n. 'The Committee hope that 
Government would take 'CLn· early 'decision on the question of 
rationalisation of the scale of pay, 

REPLY OF GOVERNMENT 

A system of giving advance increments and cash awards to 
talented scientists based on the outStanding work done by them 
already exists in R&D Organisation. 

The syste~ of promotion by merit up to the grade of Directors 
grade n is already in vogue in D.S.S. As the load of R&D work 
varies from discipline to discipline it is not easy to have a uniform 
system of promotion prospects for the scientists belonging to differ-
ent specialities. A proposal to introclu(!e a system of time scale 
promotion combined with merit up to the grade of P.Sc.O. is under 
consideration, 

[Ministry of Defence, O.M. No. 15(3) /67/D(R&D) , dated the 18th 
January, 1968]. 

Recommendation (Serial No. 33) Para No. 57 

The Committee note 'that there is now no open unhealthy Tivalry 
between the Service and Ci'!>iLian -offic.ers, . They would, however, 
stress that utmost vigilance be exercised_ ,in the matter and all cases 
of coveTt or overt rivalry promptly investigated and necessary 
remedial action taken so ihai the 'Work of the Organisation does not' 
S1J,tfer~ _ Tiie Commtttee woold li1ce to emphasise that the laboratOries 
aM the establishment8 Shoold 'be 1namledby otficers-,Service or 
Clml-who are eminently qualified anel experienced in the latest 
developments in the field of science so that an atmosphere could 
'be c-reated in which both service and civil elements coold co-exist. 
and co-opeTate for the benefit of the Organisation. 
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REPLY OF GOVERNMENT 

Noted. 

[Ministry orf>efence, O.M. No. 15(3)j67/D(R&D), dated. the 5th 
December, 1967]. 

Recommendation (Serial No. 34) Para No. 59 

The Committee note that the average time taken from the adver- . 
tisement of a Defence Science Service post by UPSC to the appoint-
ment of II person from outside is about one year. The Committee 
·consider this time-lag to be rather excessive. The Committee would 
urge that steps should 'be taken to reduce the time-lag so that a 
candidate for a Defence Science Service post could be appoin~ed 
within a period of six months from the date of the advertisement. 
The Committee also consider that due to administrative delay the 
period of seven to eight months taken for the selection of a depart-
mentl11 candidate is also on the high side. This period should also 
'be reduced. 

REPLY OF GOVERNMENT 

One of the major factors involving delay in appointment is the 
'POlice verification of character and antecedents of the selected 
·candidate. In order to eliminate this delay, a proposal to issue offers 
of appointment first on a provisional basis and to verify the charac-
ter and antecedents of the candidates after their appointment was 
examined by Government but the proposal was not fQund accept-
able for security reasons. Notwithstanding this, every attempt is 
being made to finalize the appointments within a period of 6 to 8 
'months in the case' of persons from outside and 2 tQ 3 months for 
Clppointments of departmental candidates that involve no police 
·verification. 

{Ministry of Defence, O.M. No. 15(3) f67/D(R&D), dated the 11th 
January, 1968]. 

Recommendation (Serial No. 35) Para No. 60 

The Committee are concerned to note the large number of vacan-
·des in the category of Scientific/Technical Officers ~Gazetted and 
non-Gazetted) iJl' the Defence R&D Organisation. They feel that 
lldministrative delays involving recmitment of technical hands can 
be avoided with proper planning at aU levels. As regards the avail-
-ability of technical/scientific personnel, the' Committee would like 
to invite the attention of the Ministry to the recommendation in 
para 32 of their 94th Report on the Ministry of Defence; Defence 
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Research and Development Oryanisation--Defence Metallurgical 
Research Laboratory, Hyderabad. 

REPLY OF GOVERNMENT 

Estimates Committee's recommendation in para 32 of their 9-ltho 
report on Defence Research & Development Organisation-Defence 
M"etaUurgical Research Laboratory, Hyderabad-has been noted and 
acted upon. Improvements have been effected and will continfte to 
be effected in Service Conditions, working conditions and laboratory 
facilities. The Defence R&D Council have already constituted a 
Committee composed of Scientific Adviser to DM, DG, CSIR and a 
senior officer from the Ministry of Education, to examine the possi-
bility ,.of imparting technical training in the Institutes of Technology 
and otherjnstitutions in the country and utilise the maximum indi-
genous resources available. Arising out of this, Ad-hoc Committees. 
have been constituted by the Government to draw up programmes 
for training of scientists in special fields like Rocketry, Missiles and 
Radar Technology, on a national basis, taking into account the re-
sources available in the country as a whole and having regard to> 
defence requIrements. 

2. Defence R&D Organisation have also sent scientists abroad for 
training under various schemes and it is proposed to continue t() 
use these facilities. Symposia and seminars in specialised fields. are -
arranged by the R&D Organisation, to provide a forum for R&D 
scientists to meet, discuss and 'exchange ideas with reputed scientists 
in India and abroad. For the same purpose, R&D scientists are 
deputed, depending upon circumstances and the field of specialisa-
tions involved, to attend Scientific Conferences, symposia, etc., held 
by other Organisations and societies. 

3. Vigilance is being maintained to reduce the time-lag in recruit-
ment and promotion of officers and staff. In 1967, 172 gazetted posts: 
and 192 non-gazetted posts have been filled by promotion. In the 
same. year, 158 gazetted posts have been filled by direct recruitment 
through the UPSC and a number of non-gazetted posts filled by the 
con~rned Establishments/Laboratories. Action was initiated some 
time ago to ensure that recruitment of technical hands and filling 
of vacant posts, is handled without administrative delays. 

[Ministry of Defence, O.M: No. 15(3)/67/D(R&D}, dated the 1st 
March, 1968J. 

Recommendation (Serial No. 37) Para No. 62 

The Committee are glad to note the various incentives that a7'e' 
being provided to the Civilian Scientists and to the Service Tech-
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taologistl :in. the Defence R&D Organisation. They, however. a~' 
con.cented to note the number of Scientists who have resigned their 
;obs in the Organisation during the last two yearS. The Committ~· 
feel that keep·ing the staff satisfied plays a great paTt in the success-
ful running of a research organisation. A research organisation 
like this should provide adequate incentives to the Scientists so that: 
they do not seek their prospects outside the Organisation. 

r • 
REPLY OF GOVERNMENT 

Migration of Scientists is more or less a general problem affecting' 
an research organisations. Defence R&D is alive to this problem. 
The various measuresaaopted by the R&D Organisaiion to give job 
aatisfaction to· the scienti'sts and to ensure their career prospects 
are .given below:---= 

(a) Encouraging the R&D Scientists to publish their research 
effort on unclassified work in international scientific 
journals. 

(b) Exchange of ideas with scientists in the same field by-
allowing th~m to attend Conferences/Symposia/Seminars .. 

(c) Advance Increments for meritqrious work. 
(d) Cash Awards. 
(e) Deputation to foreign countries to receive advanced train-

ing in their field of speCialisation. 
(f) Rotation -of DSS personnel within the R&D Establish-

ments to offer change of place and varied experience-. 
within the same discipline. 

In addition one or two proposals to impr{)ve their prospects in 
the R&D Organisation are under consideration of R&D Organisation. 

It is hoped that these incentives to the scientists will prevent-
them from seeking prospects outside the R&D Organisation. 

[Ministry of Defence, O.M. No. 15 (3) /67/ D (R&D), dated the 6th. 
February, 1968] 

Recommendation (Serial No. 38) ~a No. 62 

The Committee feel that a Junior Scientist in the Defence R.ese-
arch and Development Organisation needs some encouragement in 
terms of money but what he will value much more is better facilities" 
better approtunities for work and better treatment. The Committee-
suggest that in order to sustain and inspire a young talented scientist" 
he may be entrusted with independen.t charge of a certain. projp.ct so' 
that he can dev'elop self-confidence and initiative. 



REPLY OF GoVERNMENT 

Government have noted the suggestion made by the Committee. 
:In fact, in suitable cases, Junior Scientists are entrusted with indepen-
,dent charge of minor projects. They are also afforded, 'wherever 
possible, facilities for research and research guidance. Consistent 
with the requirement of their discipline, they are given opportuni-
ties for advanced training both in India and abroad. Cash Awards 
and advance increments are also given in recognition of meritorious 
'Work. 

;[Ministry of Defence O.M. No. 13 (3) /67/D (R&D) dated the Sth 
February, 1968] 

Recommendation (Serial No. 39) Para No. 64 

The. Committee note the procedures for the formulation ~f bud-
'flet estimates of the Defence Research and Development Orgn. They 
,also note the provision for procurement of stores in India and abroad. 
The Committee feel concerned that indents to the extent of R~. 235 
lakhs were outstanding with Defence Research and. Development 
. Orpn. at the beginning of the year (1966) and only indents worth 
Rs. 149 lakhs were expected to be materialised during the course of 
the year. The Committee cannot too strongly emphasise the need 
for expediting the purchases which are being effected by the Defence 
R&D Orgn. through th.e agencies of India Supply Mission, Washing-
ton, Director General, Supply and Disposal, and the Ordnance 
~Depots. 

REPLY OF GoVERNMENT 

Noted. 

In reply to the observations contained in Para 77 of the 94th 
'Report (Third Lok Sabha), the various measures in vogue/taken to 
'speed up indents received from Defence Services indentors were 
communicated vide this Ministry's OM No. 15/21 (66) jD (R&D) 
-dated 12-9-66. The case of materialisation has shown improvement, 
in that the quantum of materialisation in 1966-67 was to the extent 
·()f Rs. 234.84 lakhs as against anticipated materialisation of Rs. 149.0 
lakhs visualised at the time of framing the estimates in November, 
1.965. The volume of outstanding indents has also shown a down-
ward trend in that on 1-4-67 it was Rs. 200.04 lakhs. 

iMinistry of Defence O.M. No. 15 (3) /67/D (R&D) dated the 24th 
January, 1968] 
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BeeolDJD!8DdatioD (Serial No. 40) Para No. 66 

The Committee regret to note the heavy shortfall between ihe 
tJudget allotted and physical targets achieved in respect Of R&D 
Works during 1961-62 and 1964-65, caused 'by non-materialisation of 
.sanctions. late release of stores etc .• slow progress of works and re-
tendering etc. The Committee suggest that the remedial measures 
taken. by Government to avoid the recurrence Of these short/alb 
.should also include realistic budgetary allotment on works projects 
in addition to plugging the loopholes in the existing prQcedure of 
works administration. 

REPLY OF GoVERNMENT 

In matters affecting the provision of works budget and works ad-
ministration, R&D Organisation follows a uniform prescribed proce-
dure for all the three Services. The Budget forecast normally com-
prises the actual requirement of funds assessed by Engineers in res-
pect of works projects under execution and anticipated requirement 
of funds for those awaiting sanction of the Competent Financial 
Authority and likely to be released during the ensuing year. 

To overcome the administrative bottlenecks which might impede 
the issue of Admin. Approval by the Competent Financial Authority, 
R&D HQ have started a system of periodical review meetings at the 
level of a Joint Secretary. This machinery not only helps to take deci-
sions on points of difference but also discusses the progress of works 
projects under execution and fixes target dates of completion to en-
sure overall progress. 

Commencing from the year 1965-66, the Government have initia-
ted a system of having a Study Group to undertake preliminary 
-scrutiny of budget forecasts. This Study Group includes re-presen-
tatives of Engineers, Finance (Defence) and the Ministry of Defence. 
It endeavours to make a realistic appraisal of the works projects both 
under execution and those under sanction and determines the anti-
'dpated requirement of funds, This measure has tightened up the 
provisioning of funds, 

It is hoped that with the measures enume~ated above, shortfall 
in budgetary allotment and actual expenditure as happened during 
1961-62 and 1964-65 would not recur in future, 

[Ministry of Defence O.M. No. 15(3)/67/D(R&:D) dated the 11th 
January, 1968]. 
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Recommendation (Serial No. 41) Para No. 67 

The Committee note w1th concern that the Fourth Plan proposals; 
of the Defence Research and Development Organisation indicate only 
the broad areas in which R&D effort will be intensified and do not 
specify the projects in accordance with their relative significance 
from the point of view of defence, import substitutions, development 
of indigenous know-how, etc. The Committee feel that the PlfLnning 
Commission which is concerned with allocation of resources as aLsO' 
the Defence Research and Development Council which is to apPor-
tion the availlable resources among the different units, should be pro-
vtded well in advance with such vital statistics as number of projects 
proposed to be taken up under various laboratories/establishments 
and their significance in national economy, the phYSical targets the 
percentage of machinery and equipment that would have to be im-
ported, the extent of import substiltution likely to be achieved, etc,. 
so that it could 'be possible for the planners to examine the program-
me of each Laboratory/Establishment on a realistic basis. in the con-
text of national economy. 

REPLY OF GoVERNMENT 

Almost all R&D :E!stablishments/Laboratories have since drawn 
qp five yeai' plans of works for the Fourth Plant period which have' 
been finalised after consultation with the user Services, the Ministry 
of Defence and the Department of Defence Production. These plans 
aim at meeting the services requirements of weapons and equi~ 
ment, stores and materials, etc., through indigenous research and 
development and give a forecast of the projects proposed to be under-
taken during the period of the plan and the manner in which the 
tasks will be executed. The additional requirements of manpower, 
machinery and equipment and other facilities z:equired for build up 
of the R&D effort to meet the futuristic requirements of the Services 
and the additional requirements of buildings and accommodation, as 
well as the annual targets, have been reflected in these plans. 

However, in the meantime, the Defence Plan (of which the R&D~ 
Plan is a part), is being rephased to coincide with tne revised Na-
tional Five-Year Plan so as to cover the period 1969-70 to 1973-74. 
Accordingly, the task of rephasing the Five Year R&D plans has al80 
been taken in hand. The Plan will be submitted to the R&D Council' 
for approval. The Planning Commission is not directly concerned' 
with the details of the Defence Plan. Active liaison is being main-
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tained with the various Panels of the Commission to meet the re-
quirements of Def~ as necessary. 

[Ministry of Defence O.M. No. 15(3)/67/D(R&D) dated the 1st 
April, 1968] . 

• Recommendation (Serial No. 42) Para No. 68 

. The Committee are glad to note that the procedure for the sanc-
tion of foreign exchange has been streamlined. They 0.100 note with 
satisfaction the extent Of utilisation of foreign exchange by the R 
and D Organisation. They would like to stress that where there are 
inescapable demands, there should be no obstacles in the release ot 
foreign exchange. 

REPLY OF GoVERNMENT 

Noted. 

[Ministry of Defence O.M. No. 15(3) /67/D (R&D) dated the 22nd 
December, 1967]. 

Recommendation (Serial No. 43) Para No. 69 

The Committee are glad to note the efforts of Defence R&D Orga-
nisation with regard to import substitution and self-reliance in 
various fields of defence science and technology. The Committee 
consider that these efforts need not necessarily be limited within the 
organisation only. For complete defence preparedness it is necessary 
to create a. sense of participation in the private sector also which may 
be ca.lled upon to meet the defence requiremen.tS in case Of urgent 
necessity. The Committee would like to urge that it should be the 
endeavour of the Organisation to break the dependence on foreign 
equipment as early as possible. 

REPLY OF GoVERNMENT 

Government share the anxiety of the Committee in regard to the. 
necessity for breaking the dependence on foreign sources as early 
as possible as also of the requirement to create a sense of participa-
tion in the private sector to meet defence reqUirements. For this 
purpose, the Department of Defence Supply was set-up in November 
1965 with the object of handling in a concerted manner the task of 
import substitution in respect of defence stores with the participa-
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tion of the private sector. A large number of items, which were 
hitherto being imported, have been displayed in sample roOms loca-
ted in important industrial centres wih a view to attracting quota-
tions from entrepreneurs for the purpose of placing orders. Orders 
totalling to a value of about Rs. 15 crores have been placed so far, 
out of which supplies of the value of over Rs. 1 crore have already 
materialised. Arrangements have also been made to provide facili-
ties for the procurement of raw materials, balancing machinery and 
technical advice· and assistance for development by a number of 
technical committees formed under this Department. Close ~rdi­
nation is maintained between the R&D Organisation and the private 
sector in this regard. 

[Ministry of Defence O.M. No. 15 (3) 167/D (R&D) dated the 22nd 
March, 1968]. 

RecoDllDjendation (Serial No. 45) Para No. 72 
The Committee, however, like to impress upon the Government 

the necessity of taking immediate steps to avoid delay in installation 
Of equipments already purchased or imported at heavy cOst. Delay 
in installation of a set of instrumentation equipment costing Rs. 
11,15,784 at Terminal Ballistics Research Laboratory is alarming. In 
para 58 of their 94th Report (Third Lok Sabha) the Committee had 
occasion to make an observation on the abnormal delay in pUTchas-
ing and installing the powder Metallurgy Plant in the Defence MI:'-
tallurgical Research Laboratory, Hyderabad. They are constrained 
to observe that this is yet another instance of failure to install the 
equipment immediately on receipt. They feel that the delay CJuld 
have been avoided through proper planning and coordination Of acti-
vities by the Defence R&D Organisation and other agencies concern-
ed. The CommittE!le hope that such caSes will not arise in future. 

REPLY OF GoVERNMENT 

Action has already been taken to enSUre that no avoidable delays 
occur in installation and utilization of equipment purchased or im-
ported at heavy cost. The heads of Estts./Labs. are required to certify 
at the time of initiation of proposals for procurement of equipment 
that all facilities exist for installation and operation of an equipment 
without delay. Estts. /Labs. have also been instructed to submit 
quarterly returns showing the progress. A close watch on equip-
ment utilization is being kept. 
{Ministry of Defence O.M. No. 15 (3) 167/D (R&D) dated the 4th 

January, 1968]. 
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ltecommendation (Serial No. 47) Para No. 73 
The Committee feel that since defence research and development 

cannot progress, severed from the main current Of scientific {and 
technical effort in the country and abroad, active effort must be made 
at all times to forge and develop closer liaison with the CSIR and 
other scientific organisations in the country. They recommend that 
more tasks which can be accomplished by the CSIR and National 
Laborq.tories should be given to them and the facilities for research 
should be utilised to the maximum extent possible. The Defence 
panels and advisory committees should however ensure that the tasks 
allocated are well defined and specific. 

REPLY OF GoVERNMENT 

Noted. This is being actively pursued. 

[Ministry Of Defence O.M. No. 15(3) /67/D(R&D) dated the 5th 
December, 1967]. 

Recommendation (Serial No. 48) Para No. 74 

The Committee commend the steps taken by the Defence R&D 
Organilsation to mainta.in liaison with Indian Institutes of Techno-
logy and Universities. The Committee hope that energetic steps 
will be taken to enlarge the scope of collaboration with learned bodies 
like Indian Association for Cultivation of Science, Natinal Institute 
of Sciences of India etc. 

REPLY OF GOVERNMENT 

Fellows of the National Institute of Sciences of India have been 
requested to visit Defence Laboratories/Establishments whenever 
possible, to obtain a general idea of defence requirements and the 
scope of defence R&D effort. Special group discussions have been 
arranged on important topics of Defence interest such as rare che-
micals. Symposia on topics of Defence interest are also being orga-
nised under the joint auspices of the National Institute of Sciences 
of India and Defence R&D Organisation. 

In respect of other learned bodies like the Indian Association for 
Cultivation of SCience, etc., problems of defence interest are being 
referred to them under the grants-in-aid scheme. Opportunities 
such as Symposia, Seminar etc. are also availed of for familiarising 
'luch authorities with the overall requirements of defence res'earch 
'3nd thus encouraging them to help in Defence R&D problems .. 
[Ministry of Defence O.M. No. 15(3)/67/D(R&D) dated the 6th 

February, 1968]. 
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Recommendation (Serial No. 4.9) Para No. 75 

The Committee note the arrangements for giving grants-in-aid 
to the Universities for undertaking research on problems of interest 
to defence. From the list of projects sanctioned to universities/re-
search Institul,es upto October 1966, the Committee find that no pro-
ject has been assigned to Bengal Engineering College, Sibpur, which 
is one .of the oldest technical irLSti'tutions in this country. While the 
Committee appreciate that as per the Government of India • order 
grant-in-aid can be given. only to a persOn or body which is indepen-
dent of the Government they see no reason why an institution should 
not be approached for undertaking research on specific defence pro-
blems without any grant-in-aid. The Committee feel that the Defence 
R&D Organisation should make a special effort to get the Govern-
ment Engineering institutions and similar other institutions which 
have necessary facilities, interested in defence research. 

REPLY OF GOVERNMENT 

Apart from the Grants-in-Aid Scheme in. respect of non-govern-
mental institutions/universities etc. for undertaking research on pro-
blems of Defence interest, the question of farming out defence-orien-
ted projects to Government institutions including Engineering Col-
leges without grant-in-aid will also be pursued. 
[Ministry of Defence O.M. No. 15(3)/67/D (R&D) dated the 22nd 

March, 1968]. 

Recom~ndation (Serial No. 50) Para No. 76 

While the Comm~ttee note the efforts made by the Defence Re-
search and Development Organisation in utiliSing the facilities for 
research existing in the Universities, they feel that it is necessary 
to conduct a review of the working of grants-in-aid scheme which 
has been in operation for over four years. The Committee suggest 
that the views of the Universities receiving the grants may be ob-
tained and thereafter the procedures and the policies of the entire 
scheme may be reviewed by a study team in which University people 
may be associated. 

REPLY OF GOVERNMENT 

Government accept the recommendation of the Estimates Com-
mittee. 

[Ministry of Defence O.M. No. 15(3) /67/D (R&D) dated the 
19th March, 1968]. 
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Recommendation (Serial No. 51) Para No. 77 
The Committee are glad to note that Universities are showinf 

increasing interest in the journals brought out by Dejence R&D Or-
ganisation. They 1wwever, suggest that not only Universities but 
4lso Engineering Colleges and all the important Institutes of 
Technology in the country should be encouraged to subscribe to 
these journals with a view to popularise the periodicals among sci-
ence students so that they know something about defence science 
.and g~ interested in it. The Committee urge that it should be the 
endeavour oj the R&D Organisation to raise the standard of the con-
tents of their publications so as to merit international recognition. 
They would also suggest that the information contained in the pub-
lication s1wuld relate more to what is happening in their own re-
.search laboratories than to what is happening outside. 

REPLY OF GOVERNMENT 

Special steps have already been ·taken to popularise the Defence 
R&D publications, not only among Universities but also among the 
Engineering Colleges and important Institutes of Technology in the 
<country and the response has been encouraging. Further efforts 
are being made to step up the circulation. 

Articles on topics of defence interest are also being received, for 
:publication in defence R&D periodicals, from various engineering 
<colleges and technological institutes. 

Efforts have been made and will continue to be made to raise the 
·standard of the contents of defence R&D publications. Some of the 
.defence R&D work reported in these periodicals has receiveti recog-
nition . abroad. 
IMinistry of Defence O.M. No. 15 (3) /67 /D (R&D), dated th.e 1st 

March, 1968]. 
Recommendation (Serial No. 53) Para No. 78 

The Committee realise that participation of Defence Research 
Laboratories/Establishments in exhibitions does obviously affect the 
normal R&D work, yet it has to be viewed against the gain from the 
(Lngle of opportunities that these ·exhibitions provide for a wider 
.dissemination of information concerning defence effort (including 
:R&D). 

REPLY OF GOVERNMENT 

Noted. 
l[Ministry of Defence .O.M. No . ..J.5(3) /67/ D (R&D), dated th.e 1st 

December, 1967J. 
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Recommendation (Serial No. 54) Para No. 79· 

The Committee note that the R&D Conference is an annuat fea-
ture of the Defence Research & Devetopment Organisation. This. 
encibles the Principal Staff Officers, Directors of Field Units and Tech-
nical Directors at the Headquarters to take a co-ordinated look once 
a year at the Defence R&D efforts as a whole to assess how wen the 
Organisation is fulfiUing its charter of duties and to discuss measures 
needed to tackle various organisational and other problems to fur-
ther the objectives. The Conference promdes an occasion jOlt self-
introspection. The Committee are glad to note that the discussions 
held in these conferences are not onty jree and frank but very use-· 
ful and stimulating and are bound· to lead to fruitful results. The: 
Committee commend the business like manner in which the pro-
ceedings are conducted at these Conferences and hope that the Or. 
ganisation will continue to benefit from such Conferences. 

Noted. 

[Ministry of Defence O.M. No. 15 (3) /67/ D (R&D), dated the 5th 
December, 1967]. 

Recommendation (Serial No. 55) Para No. 80 

The Committee have noted the efforts made by the Defence R&D 
Organisation in locating as well as arranging facilities for training 
of defence scientists. They, however, consider that there is still 
much scope as well as urgent need for further exploration of train-
ing facilities in speCial important fields like radar, electroniCS, guid-
ed missiles, etc. and they would like to stress the need for taking 
proper steps in this regard, as speedily as possible. 

REPLY OF GOVERNMENT 

Government accept the Committee's views in the above recom-
mendation. Two a'd-hoc committees have been set up in this con-
text: 

(a) to draw up a programme for training of scientists in 
Rocketry and Missiles on National basis taking into ac-
count the resources available in the country as a whole 
and having regard to defence requirements. 

(b) to prepare a forward plan for the next five years for re-
inforcing training facilities in Radar Technology in the-, 
country as a whole. 
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The recommendations of the above Committees are awaited. 

[Ministry of Defence O.M. No. 15 (3) /67/ D (R&D), dated the 1st; 
March, 1968]; 

Recommendation (Serial No. 56) Para No. 82 

The Committee have ooted that there is no representative from. 
the CSIR on the Advisory Board which advises the Ministry Of 
Defenc!e on matters concerned with the Institute of Armament 
Technology. The Committee would urge that in the interest of 
better coordination, CSIR should be represented on this board. 

REPLY OF GOVERNMENT 

Governing Councils are being appointed for all R&D Laborato-
ries/Establishments as per the Model Constitution. The recom-
mendation of the Estimates Committee will be kept in view while· 
constituting the council concerned with the Institute of Armament. 
Technology. 

[Ministry of Defence O.M. No. 15(3)j67jD (R&D), dated the 1st 
• March, 1968]. 

Recommendation (Serial No. 57) Para No. 83 

The Committee are unhappy to note that it has not always been 
possible for the Services to spare officers with the consequence that 
the courses had to be made of a shorter duration. The Committee 
are of the view that shortening of a course would only result in 
reducing the competence of the trainees and would vitally affect 
the interest of the Defence Science and Technology. The Commit-
tee wou.ld Like to urge that the question of duration of the courses 
should be reviewed as early as possible. 'They would also urge that 
when a particular course is started it should be assured that the in-
take capacity is fully utilised. 

REPLY OF GOVERNMENT 

No difficulties were experienced in running courses for Army 
and Air Force Officers by I.A.T. either with regard to the intake 
capacity of a course or the duration of a course. The difficulties-
were with Naval Officers for longer courses as the Naval HQrs. 
could not spare officers for 76 weeks. 11 weeks courses were there-
fore arranged for the benefit of the Naval officers. Recently, the 
matter has been discussed with the Naval HQrs. an\:! they have 



26 

· agreed to depute Naval Officers for the full duration of the longer 
· courses. 

[Ministry of Defence O.M. No. 15 (3) /67/ D (R&D), dated the 2nd 
March, 1968]. .. 

Recommendation (Serial No. 58) Para No. 84 

The Com ?nittee note with concern that the number of courses 
· conducted by the Institute of Work Study has varied from l'ear to 
year. Even the intake capacity for the various courses has not been 
fully utilised. The Committee cannot to:) strongly stress the need 
for fuller utilisation of the existing capacity and would suggest tha.t 
the Ministry may investigate the reasons for short-fall and take re-
medial action. 

REPLY OF GOVERNMENT 

The Ministry has already investigated into th~ reasons for short-
fall in the intake capacity and nwnber of courses con\:iucted by the 
D.I.W.S. The shortfall is partly due to difficulties in recruiting 
trained instructors in this new discipline from the open market. Re-

,cruitment had to be restricted to those trained by the D.I.W.S. H0'f-
ever, the complement of staff is now almost full, 9 officers against 
the sanctioned strength of 10 being in position. The other reason 
was that it was not always possible for the Service HQrs to release 

,·officers for these courses owing to exigencies of Service e.g. conflicts 
'with China and Pakistan in 1962 and 1965 respectively. The posi-
tion now in this respect also is better. 

JMinistry of Defence O.M. No. 15 (3) /67/D (R&D), dated the 30th 
March, 1968]. 

Recommendation (Serial No. 59) Para No. 85 

The Committee feel that since work study has been accepted as 
"an integral part of defence science, efforts should be made to fully 
exploit it on proper lines. They would like to recommend that per-
sons who ha'l'~ been trained in work study, should be f1ngaged on 

.. .similar work wherever they are posted with a view to derive maxi-
,mum advantage from their training. 

REPLY OF GOVE1tNMENT 

Government have noted the recommendation. 

{Ministry of Defence OM. No. 15 (3) /67/D .(R&D), dated the 2nd 
March, 1968]. :a _ 
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Recommendation (Serial No. 60) Para No. 86 

The Committee regret to note that since its inception in the late 
1962, no tt4ining courses were conducted in the Fire Service Re-
-search, Development and Training Establishment for Officers till 
1965 mainly because of the inability of the Services to spare their 
officers. They hope that in future better use of the training facili-
-ties existing at the Establish'ments will be made by the Services. 
It is revrettable that Services, failed to take advantage of the faci-
lities during 1962-65. 

REPLY OF GOVERNMENT 

Although the course exclusively meant for officers could not be 
started till 1965 tiue to the difficulties arising out of the emergency, 
-about 60 Service officers were trained, along with non-gazetted staff 
in the various general courses run by FSRDTE from July 62 to 
March, 1965. 

Since May, 1965, this officers' course is being run and the train-
ing facilities are being adequately utilise'd by the Services. 
[Ministry of Defence O.M. No. 15 (3) 1671 D (R&D), dated the 2nd 

March, 1968]. 

Recommendation (Serial No. 64) Para No. 90 
The Committee feel that there is too much of stress on the sec-

-recy aspect" in Defence Science which is not necessary. The Com-
mittee recommend that the question of secrecy and classification 
-in defence scientific research should be examined from time to time 
with a view to keep it to the barest minimum. 

REPLY OF GOVERNMENT 

Noted. 

fMinistry of Defence O.M. No. 15(3)/67/D (R&D), dated the 5th 
December, 196~J. 



CHAPl'ER m 
RECOMMENDATIONS WHICH THE COMMITTEE DO NOT DE-

SIRE TO PURSUE IN VIEW OF THE GOVERNMENT'S 
REPLY. 

Reco ... endation (Serial No.2) Para No.7· 

The Committee note that in accordance with the charter, the 
Defence Research and Development Organis~tion is expected to 
carry out applied research only. However, in actual practice abou.t 
5 per cent of the efforts in the organisation are devoted to ibasic re-
search in order to sustain applied esearch, 35 per cent to applied re--
search and 60 per cent to development. The Committee suggest 
that Government mi.ght consider the feasibility of amending the-
charter of duties so as to make the position clear in the matter of 
basic research. 

REPLY OF GOVERNMENT 

The Charter of R&D Organisation as reproduced in para 7 of the 
Estimates Committee's Twelfth report is only a summarised version 
of the detailed Charter as given in the Appendix to Government of 
India, Ministry of Defence Memorandum No. F. 23 (28) /58/CG 
(Admin.) dated 19th August, 1959, which has been also reproduced 
in Appendix III in the Report. In the summarised version only the 
main spheres of activity of the Defence R&D Organisation have 
been emphasised. 

It will be seen from para 1 (a) of the charter laid down in the 
above quoted Memorandum that the R&D Organisation is expectetl 
to undertake "All Research" in connection with their main activity 
of design and development of weapons and equipment for the ser-
vices. Thus basic research is not precluded from the purview of 
Defence R&D Organisation. As mentioned by the SA during oral 
evidence, however, basic research is only fosteretl and encouraged 
to the minimum extent necessary having regard to the main aims 
and objectives of the R&D Organisation. In view of this position 
if 'basic research' is speCifically includetl as one of the aims in the 
charter of the R&D Organisation, it might lead to increased empha-
sis on such research. 
[Ministry of Defence O.M. No. 15(3)/67/D (R&D), dtttetJ the 5th· 

December, 1967]. 

28 
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Recommendation (Serial No. 12) Para No. 36 

The Committee do not ,find any justification for retaining the 
three FUnctional Groups as part of the Headquarters' when they are 
.stated to be scientific groups like any laJboratory or estabLishment. 
The Committee also suggest that the feasibiiity of separating the 
three Functional Groups (especially the Directorate of PsychoLogi-
cal Research) from R&D Headquarters might be examined . 

• 
REPLY OF GOVERNMENT 

The feasibility of separating the three functional groups (the 
Directorate of Psychological Research, the Scientific Analysis 
Group and the Directorate of Scientific Evaluation) from R&D 
Headquarters has been examined. The Scientific Analysis Group 
deals with top secret matters of defence interest. and has to have 
.almost daily liaison/contact with the Scientific Adviser. The Direc-
torates of Scientific Evaluation and Psychological Research deal 
with topics necessitating frequent consultations with Services HQ 
and R&D HQ. Moreover, conversion of these groups to lower for-
mations would involv.e atiditional expenditure for buildings, admin-
istrative cover, transport and allied amenities. Such additional ex-
penditure without corresponding benefits, may not be justified in 
the context of the present e~phasis on economy. It is, therefore 
'Considered that thes~ functional groups should retain their existing 
1ltatus. 

[Ministry of Defence O.M. No. 15(3)/67/D (R&D), dated the 6th 
February, 1968]. 

Recommendation (Serial No. 21) Para No. 46 

The Committee feel that there is much scope for coordination 
..,esearch activities especially from the pOint 01 view of equipment 
<lmong the various aeronautical .institutions located at Bangalore. 
"The Committee suggest that the Executive Committee of the Re-
-search and Development Council should go into the matter. 

REPLY OF GOVERNMENT 

The Aeronautical Research and Development Panel of the De-
fence Research and Development Organisation has representatives 
from the non-Defence Aeronautical Research Institutions at Banga-
lore. Similarly, Defence Aeronautical Development Establishment, 
namely Gas Tur:bine Research Establishment and Aeronautical 
Development Establishment are represented by their Directors in 
-the Executive Council and the Scientific Advisory Committee of 
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the National Aeronautical Laboratory. The Director, Indian Insti-
tute of Science is a member of the panels of the Defence Establish-
ments and of panels of the National Aeronatutical Laboratory. By, 
this mutual representation, sufficient coordination is hoped to be' 
established in respect of research activities at the various Aeronau-
tical Institutions at Bangalore. 

[Ministry of Defence O.M. No. 15 (3) /67/ D (R&D), dated the 11th 
January, 1968]. 

Recommendation (Serial No. 22) Para No. 46 

The Committee feel that sufficient thought was not given when 
the Aeronautical Development Establishment was formed and they-
are unha.ppy about the achievements of the Establishment. They 
hope that the Executive Committee would take into consideration 
the feasibility of merging the Aeronautical Development Establish-
ment with any other Organisation doing allied nature of work. 

REPLY OF GOVERNMENT 

The functions and the responsibilities of the Aeronautical Deve-
lopment Establishment relate principally to the laying down of 
standards and specifications of aeronautical stores for military users, 
establish test procedures and evaluate new and prototype aeronau-
tical stores. The role of Aeronautical Development Establishment 
was considered in detail at the 2nd (67) meeting of the Aircraft Pro-
duction Board and a revised Charter for the Aeronautical Develop-
ment Establishment, as at Appendix III, was approved by them. 
At present there is no establishment existing which performs these 
functions. 

[Ministry of Defence O.M. No. 15 (3) /67/D (R&D), dated the 11th. 
Ja:n:u.ary, 1968]. 

Recommendation (Serial No. 23) Para No. 48 

The Committee are distressed to note the casual manner in 
which the decision to locate the Institute Of Work Study at Mussoo-
rie was taken tby Government. Lack of proper consideration ana 
planning in the selection of the location of the Institute has resulted" 
in waste of effort and money and dislocation of work. They neea 
hardly point out the necessity for a thorough and carefUL examina--
tion of such matters before reaching a decision. The Committee 
would urge that in future very careful thought should be given to' 
aU aspects before decidling upon the location of Defence Research' 
Institute or Laboratory. In so far as the Institute is concerned, the: 
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Committee suggest that it should be shifted to a suitable new Zoe. 
tion which is easily accessible both to private industries and defence 
instalZatiom, 'US BOOn as possible. 

REPLY OF GOVERNMENT 

The conclusion that a decision to locate the Defence Institute of 
Works Study at Landour was taken in a casual manner is not sup-
ported 9Y facts. While taking a decision to set up such an Institute. 
Defence Minister's R&D Committee noten that Landour might be 
an out of the way location. Consequently, besides Landour, Chandi-
garh, AJmer and Ootacamund were also considered for this purpose. 
But, in view of the urgency to set up the Works Study Institute for 
providing training facilities to Defence personnel in this important 
but comparatively new subject and non-availability of a more suit-
able site, this Institute was set up at Landour mainly because of the 
readily available built up accommotlation. 

After experience of a few years, Landour was found to be un-
suitable for the reasons explained in answer to Question No.2 re-
ceived with Lok Sabha Sectt. O.M. No. 4/5 (66) /EC-2, dated 1st De-
cember, 1966. Efforts were accordingly made to look for another 
site. Bangalore, J!:yderabad, Ghaziabad, Meerut, Gwalior, Matiras, 
,etc. were conSidered, but later it was decided to pend the proposal 
in view of the drive for economy in expenditure. The subject has 
now been revived and efforts are being made to find a more suitable 
lcation for this Institute. 

[Ministry of Defence O.M. No. 15(3)/67/D (R&D), dated the 17th 
February, 1968]. 

COMMENTS OF THE COMMI'l"l'EE 

The Committee would like to stress that in future any decision 
to locate a Research and Development Laboratory /Establishment 
shoUld be preceded by a thorough and careful consitleration about 
the suitability of the site so as to avoid waste of efforts ami money. 

Recommendations (Serial Nos. 25 " 27) Para No. 50 

25. The Committee do not feel satisfied with the reasons ad-
vanced for setting up and locating the Terminal Ballistics Research 
Laboratory at Chandigarh. On the other hand they are inclined to 
feel that Explosives Research and Development Laboratory at Kir-
kee cou.ld have been suitarbly expanded to meet the needed Tequire-
ments which necessitated the setting up of the Terminal Ballistics 
Research Laboratory at Chandigarh. 
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27. In mew of the fact that there have been several cases of initial 

• location and subsequent shifting frmn the place of location of Re-
search Laboratories which resulted in wastage of money, 'man-power 

· and time, the Committee desire that enquiry should be made so as 
· to ensure that such cases do not recur. 

REPLY OF GOVERNMENT 

The Government considered the possibility of locating T~RL in 
:the following places: 

Chandigarh, Jaipur, Ajmer, Gurgaon, Agra, Bikaner, Jodhpur 
and Kirkee. 

None of these places, except Chandigarh, offered suitable and 
• enough land (about 8 sq. miles) with the required characterjstics, e.g. 
extensive flat terrain on one side and hilly terrain on the other. Only 

. Chandigarh satisfied this condition. Besides, the following assistance 
'was also given to the Defence Production Department by the then 
-Punjab Government, CSIR and the Punjab University free of cost:-

(i) Assistance received from the Punjab Government: 
(a) Provision of the road about 3 miles long for TBRL-

Rs. 3.50 lakhs approx. 

(b) Provision of a bridge for TBRL--'-Rs. 5 lakhs. 

(c) Provision of Power supply from Chandigarh to TBRL 
ranges.-Rs. 4 lakhs. 

(d) Waiver of portion of the acquisition cost payable to the 
State Government by the Ministry of Defence-Rs. 5.50 
lakhs. 

(ii) Assistance received from the Central Scientific {Instrllr 
ment . Organisation: 

Transfer of land measuring 2 acres free of cost. They have also 
agreed to give 1.7 acres more.-Rs. 3.17 Lakhs (for the en-
tire 3.7 acres). 

(iii) Assistance received from Punjab University: 
Accommodation for TBRL for 2! years in University build-

ings without any hire charges.-Rs. 1 Lakh. 

The location at Chandigarh offers the following facilities:-

(a) Reference libraries of the Punjab University and the 
Central Scientific Instrument Organisation. 
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(b) Good precision workshops in the industrial area of Chandi-
garh. 

(c) Requisite power and water supply and ease of communica-
tion. 

In the above circumstances, Government do not consider that a 
-further enquiry into the matter is necessary. 

lMinistry of Defence O.M. No. 15 (3) /67/D (R&D) dated the 14th 
March, 1968]. 

COMMENTS OF THE COMMITTEE 

The Committee did not desire any further inquiry into the present 
·case, but they desired that in view of several cases of initial location 
.and subsequent shifting, an inquiry as to the suitability of a particular 
place for location of a research laboratory should in future be made 
in advance so that such cases did not recur. 

Recommendation [Serial No. 29 (i)] Para No. 53 

The Committee note that the percentage of expenditure on admi-
nistration to the total recurring expenditure in certain laboratories/ 
establishments exceeds 20 per cent and in some cases (excluding' 
training establishments), it has exceeded 30 per cent. The Committee 
-would stress the need jor reducing administrative expenditure which' 
is on the high side. 

REPLY OF GOVERNMENT 

The statement shOWing percentage of administrative expenditure 
in R&D Establishments/LaboratOries communicated to the Estimates 
Committee under this Ministry's O.M. No. 86114111RDITech Coord, 
-dated the 28th July, 1967, was calculated on the basis of the expendi-
ture on pay and allowances of the administrative staff and the total 
pay and allowance of the entire staff in position in 1965-66 and the 
vacant posts which existed mainly on the Scientific and Technical 
~ide were left out. According to this statement, administrative ex-
penditure in 1965-66 exceeded 20 per cent in 8 establishments and also 
in two Training Institutes. In 1965-66 a large number of sanctioned 
scientific i technical posts were lying vacant. Since then, most of the 
posts have been filled up and the percentage of administratlve ex· 
penditure to the total pay and allowances of the sanctioned establish-
ment has been re-calculated for all the EsttslLabs for the year 1967-68 
and the position is indicated in the Statement below:-
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Establishments/Laboratories 

percentage of Adm. expenditure 
(less watch and ward) to total 

expencliture on authorised 
strength 

--------------------------

A.R.D.E. 

E.R.D.L. 

D.RD.L. 

D.M.R.L. 

T.B.R.L. 

I.R.D.E. 

P.E.E. 

R.D.E. (Bngrs) 

V.R.D.E. 

A.D.H. 

G.T.R.E. 

L.R.D.E. 

D.L.R.L. 

S.S.P.L. ' 

H.RP.U. 

D.S.L. 

D.R.L.(M). 

D.F.R.L. 

D.L.J. 

D.I.P.A.S. 

I.N.M.A.S. 

N.C.M.L. 

10·7 

10. I 

II .1 

II ., 

14. 8 

10.9 

8.1 

II.O 

• 
7·3 
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, F.S.R.D. T. E. 
-I.A.T. 
-D.I.W.S. 
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16.0 
25·3 
22.1 

2. It will be seen from the Statement that administrative expen-
diture exceeds 20 per cent, only in two Training Establishments, viz., 
Defence Institute of Work Study and Institute of Armament Techno-
logy. It will be seen that the percentage lies between 7 to 15 per 
cent in majority of the Establishments/Laboratories. 
[Ministry of Defence O.M. No. 15 (3)/67/D (R&D) dated the 

Ist April, 1968]. 
Recommendation (Serial No. 32) Para No. 56 

The Committee note the method of s'econdment and permanent 
retention of service officers in the R&D Organisation. The Commit-
tee feel that in view of the specialised and technical nature of the 
work which the Service Officers are expected to perform, selection 
has to be 'made very carefully keeping in view the scientific attain-
ment and experience of the officers concerned. The Committee also 
feel it necessary to associate a representative of the UPSC with the 
Defence Research and Development and Production Selection Board 
before the selection of service officers for permanent retention in the 
R and D Organisation is made. 

RBPLY OP GoVERNMENT 

The practice of associating suitable officers from the three services 
with the Defence R&D work is in conformity with the practice 
adopted in other countries. As already explained the postings 
of service officers at R&D HQ and at the various R&D Estab-
lishmentslLaboratories are finalised on the basis of their suitability 
for the appointment which is judged by their technical qualifications 
and experience 41 the particular ~ld of appointment. Initially all 
service officers in the R&D Organisation are posted on a tenure basiS 
and those who show a special fiair, aptitude and suitability for re-
search and development work are retained permanently. For initinl 
appointments, the job requirements are drawn up and services HQ 
are requested to su~gest a panel of names and selection is made out 
of the names so received by CC R&D and SA and finally approved 
~Y Secretary (DP) for officers of the rank of Lt. Col. Equivalent and 

--_.,----
-The expenditure in IAT and DIWS (both training establishments) i s more 

because of the following reasons:.-
(i) Loed of Admin work connected with various training commitments, e.g. 

preliminary work before commencement of a course, and the work during 
The courses and after a couneis completed, is more. 

(Ii) ~ n~ project ~rk is undertaken in t~ning Cltal:-lishments the num':Jer of 
SC1entific, techQlcaJ and other supporting staff is much less. 
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above. Officers upto and including equivalent rank of Major are 
selected by the SCientific Adviser. 

2. In keeping with the principle of proper rotation of officers bet-
ween the services and the Technical Organisations, only a certain 
percentage of service officers are permanently retained in the interest 
of continuity and effective conduct of technical work. Selection for 
permaneni retention in R&D and Inspection Organisations is made 
from amongst the tenure officers. The terms and conditions ·of ser-
vice officers in R&D and Inspection Organisations and instructions 
regarding their permanent retention have been promulgated vide 
Government of India, Ministry of Defence letter No. 11 (5) 581D (R&D) 
dated 18th March; 1967 (Appendix IV). This letter also lays down 
the essential!desiral;)le qualifications for officers selected both for 
tenure appointments as well as for permanent retention. According 
to this, permanent retention in R&D and Inspection Organisations is 
to be made from amongst the tenure officers who have:-

(a) done at least 2 years as Lt. Col./Equivalent in the acting 
or substantive rank. 

(b) completed 2 years service in their 2nd tenure in one or 
both (R&D and Inspection) Organisations and. 

(c) fulfil the qualifications laid down for the purpose. 

3. All proposals for permanent secondment of officers are consi-
dered by the Defence Research '& Development and Production Selec-
tion Board headed by Secretary (DP) and including DGI and CC 
R&D as members, with a Deputy Secretary of the Ministry of Defence 
acting as Secretary of the Board, in consultation with the Service 
HQ concerned. There are thus two qualified and experienced techni-
cal officers of the two organisations on the Board. "The selection for 
permanent secondment is made after careful consideration of an 
aspects including the Officer's technical background, competence for 
the job, his proven ability and overall performance in keeping with 
the needs of the organisation. The Selection Board, therefore, makes 
recommendations for permanent secondment of service officers who 
are already fully commissioned officers of the Defence Services. As 
pointed out by Secretary (DP) in his oral evidence, taking the case 
of civilian officers as a parallel, once the UPSC has taken him as 
Class I officer, he can be posted anywhere or seconded for any assign-
ment and it is not necessary to associate the UPSC, after his initial 
selection as an officer. Similarly in the case of permanent second-
ment of officers to R&D and Inspection Cadre, it may be treated as 
secondment of an already selected and commissioned officer. It is, 
therefore, felt that the association of UPSC with the Selection Board 
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·at the stage of pennanent secondm.ent will not serve any real pur-
pose and will be inconsistent with the practice followed in regard to 
pennaneni secoJ?dment of Service Officers to other cadres e.g. Sur-
vey of India, Intelligence Corps etc. 

(Ministry of Defence, O.M. No. 15(3) /67/D (R & D) dated the 28th 
December, 1967). . 

Recommendation (Serial No. (4) Para No. 72 

Th~ Committee are glad to note the steps taken by Gove1"1~ment to 
obviate delays in the matter of purchase of stores & equipments etc. 
for the Defence Research Lciboratories. They hope that an early 
decision will be taken by Government On the question of setting up 
of a Stores Purchase Committee in the Research & Development 
Organisation as recommended by the Estimates Committee to para 77 

. of their 94th report (Third Lok Sabha). 

REPLY OF GOVERNMENT 

A reference is invited to the reply given by the Ministry of 
Defence under their O.M. No. 15/21 (66) /D(R&D) , dated the 12th 
September, 1966 to Para 77 of the Estimates Committee's Ninety-
fourth Report (Third Lok Sabha). The direct purchase powers of 
the Heads of almost all the R&D Estts /Labs. have since been raised 
to Rs. 20,000.00 for each item and that of the Scientific Adviser to 
Rs.25,000.00. In the circumstances, necessity for setting up a Central 
Stores Purchase Committee with the power to make purchases up 
to Rs 20,000/- no longer exists. 
[Ministry of Defence, O.M. No. 15(3)/67jD(R&D), dated the 4th 

January, 1968]. 

Recommendation (Serial No. 46) Para No. 73 

The Committee are glad to note that there is close liaison between 
the Defence R&D Organisation and the Council of Scientific and 
Industrial Research and the resources of the latter are being fully 
utilised for investigation of pro'blems of strategic importance. The 
Committee would suggest that Directives should be issued to all the 
R&D Laboratories/Establishments to the effect that before any new 
project is taken up by them, they should first consult the Defence 
Coordination Unit with a view to ascertain whether work on same 
or similar pro'blem is being or has been carried out at any of the 
CSIR Laboratories. 

REPLY OF GOVI'.RNMERT 

The R&D projects are taken up for investigation by the Establish. 
ments/Laboratories after approval by the respective R&D Panels/ 
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Advisory Committees which comprise, among others, representatives 
of csm, Industry and some eminent scientists. In this manner all. 
R&D projects get screened periodically and decisions are taken to' 
farm out suitable projects to CSIR and other Universities/Labora. 
tories. This liaison with csm is further likely to improve when the 
Governing Councils for each Establishment/Laboratory start func·, 
tioning since representatives from csm, AEC etc. would be nomi· 
nated on the Governing Council 

2. Heads of R&D Establishments/Laboratories keep themselves in-
formed about the facilities available with the CS'lR Laboratories by 
occasional visits and liaison. Wherever possible, projects or some 
specific problems concerned with projects are farmed out to these 
Laboratories. 

3. The Defence R&D projects are required to be progressed on high 
priority and to the time schedule stipulated by the users. The prim. 
ary objective is therefore that all tasks are progressed simultaneously 
in the quickest possible manner and to ensure that the build up of 
competence or know-how takes place at the desired pace. If consul· 
tations with the Defence Coordination Unit of CSIR has to be resorted 
to in every case, it will result in delays as this unit would have to 
refer the .matter to the Laboratories concerned. 

4. In view of what has been stated in paras 1, 2 and 3 above, we 
feel that it may not be necessary to bind R&D Establishments /Labo-. 
ratories to have prior consultation with the Defence Coortllnation 
Unit of the CSIR before undertaking R&D projects connected with 
their assigned field of responsibility. Where, however, there is any 
doubt this consultation will be undertaken. 

[Ministry of Defence, OM. No. 15 (3) /67/ D (R&D), dated the 16th 
Fe'bT1L4ry, 1968]. 

COMMENTS OF THE COMMIT1'EE 

Before taking up projects of strate.gic importance, the R&D Labo-
ratories/Establishments should invc~:n~v consult the Defence Co-
ordination Unit of the csm with a V'J~uJ to 1Ie~ that there is no over-
lapping or duplication of efforts in such matttT1 

Rec~mmendation (Serial No. 52) Para No. 78 

The Committee comider that holding of only 19 symposia/semi--
nars during a period of five years indicates that the medium is not 
being utilised adequately. The Committee suggest, that the sympolia 
Of! p7'artirlal problems 'being dealt with by the Defence R&D Organi-. 
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.. ation should be organised more frequentLy and with greater partici-
pation of scientists and technologists from outside the Organisation 
30 as to letm. the fresh air. The Committee also suggest that summer 
schools should be held for giving training to the apprentices and 
trainees at the various training institutes under the organisation, and 
jor providing opportunities to bring them in contact with senior 
scientists. 

• REPLY OF GoVERNMENT 

It has been our policy to encourage all R&D Establishments/Labo-
ratories to hold symposia/seminars on topics of their particular 
interest. The 19 Symposia/Seminars over a period of 5 years on 
which information was furnished to the Estimates Committee were 
those of a major and large-scale nature where participation from 
hoth R&D and outside organisations/agencies was on a wide scale 
and where separate funds had to be sanctioned to meet expenditure 
of a contingent nature. In addition, scientists from R&D Organisa~ 
tion are encouraged to participate in symposia/seminars/conferences 
organised by National Laboratories and other scientific and technical 
institutions in the country. As many as 200 scientists/technologists 
of R&D Organisation took part in such symposia/seminars, etc., orga-
nised by outside agencies from the period 1 Jan. 1966 to 15 Oct. 1967. 
The delegation fee payable by our scientists for this participation is 
also paid by the Government. 

Most of the R&D Establishments/Laboratories are engaged on 
-high priority target dated research and development activities for 
the services. Holding of a greater number of large scale symposia/ 

_ seminars puts considerable strain on the limited resources available 
with the R&D Establishments/Laboratories and consumes consider-
able scientific/technical man hours in organising such an activity. 
It may, therefore, result in dislocation of work on projects and might 
be detrimental to the progress of the assigned R&D tasks, particularly 
in the case of the equipment-oriented establishments/laboratories 
where target \lates assigned by the users have to be adhered to. 
{Minist11l of Defence, O.M. No. 15 (3) /67 / D (R&D), dated the 5th 

December, 1967]. 

Recommendation (Serial No. 61) Para No. 87 

The Committee are not happy that a separate Fire Research 
Di'Vision is 'being set up under the CSIR when there is already a well 
-established Research Organisation under the Ministry of Defence-
Defence Research and Development Organisation. The Committee 
hope that the Fire Research Ditnsion of the Cenu al Building Resea1'Cn. 
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Institute Roorkee, will not take up such of the activities as are being' 
performed by the Fire Service Research Development and Training' 
Establishment under the D.R.&D.O. The Committee would like to' 
stress the need for maintaining a close liaison between the two orga-
nisations. They also suggest that the steps of augmenting the train-
ing facilities at the Fire Service Research Development Training 
Estciblishment may be explored so that personnel from Civil Re-
search Institute as also the Ministry of Home Affairs academic insti-
tutions etc. also could be trained there in fire fighting operations. 

REPLY OF GOVERNMENT 

Steps have already been taken to maintain close liaison between 
the Fire Services Research Development Training Establishment o'f 
the Defence Research and Development Organisation and the Fire 
Research Division of the CSIR at Roorkee. Every endeavour will be 
made to ensure that there will be no overlapping of activities in the-
field of fire research between the two Organisations. 

The Fire Service Research Development Training Estt. is at pre-
sent conducting four types of courses. Of these, two are exclusively 
of defence interest and are utilised to meet the training requirements 
of the Services and Defence Organisation. In the 3rd course-the 
General Course in Fire Fighting--five seats are made available to 
personnel from civil organisations such as ONGC, Survey of India, 
Fertiliser Corporation of India, Bhakra Nangal Project, Cantonment 
Boards, Municipalities etc. In the 4th Course-Breathing Apparatus 
Course-the intake capacity is proposed to be increased so that at 
least five vacancies could be offered to civilian organisations. 

[Ministry of Defence, O.M. No. 15 (3) /67 jD (R&D), dated the 7th 
March, 1968]. 

Recommendation (Serial No. 63) Para No. 89 

The Committee would like to reiterate their earlier recommenda-
tion made in para 36 of their 95th Report (Third Lok Sabha) stress-
ing the need for periodical evaluation of the research work conducted 
by the Research and Development Laboratories! Establishments once 
every 5 years by a Committee consisting of eminent scientists drawn 
both from the Defence R&D Organisation as well as from outside. 
In view of the fact changing developments in the field of science, 
the Committee would urge that the first such quinquennial €1.'aluation 
should be done immediately in addition to the usual evaluation made' 
by the organisation. In addition to the quinquennial review, the 
Committee would also stress the need for evaluating research at the 
institutional level in terms of achievements in relation to the objec-' 
tives set forth and the resources utilised. Such an evaluation is neces-
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aary with a view to see whether the investments in terms of resources 
are commensurate with the possi'ble gains from the results of research. - . 

REPLY OF GOVERNMENT 

Noted. As explained in reply to para 36 of the 95th Report (3rd 
Lok Sabha), the R&D Organisation is still being built up and con-
solidated. It is, therefore, considered that the time is not yet ripe 
for carrying out an evaluation of the type envisaged by the Estimate:'! 
Committee. Such an evaluation would perhaps yield better dividends 
after another 2 or 3 years when the R&D Organisation would have 
had time to reach an adequate level of development. 

Association of outside scientists with the Committee for evalua-
tion of R&D effort of the Establishments/Laboratories every five 
years as recommended by the Estimates Committee is agreed to. It 
will have to be ensured, however, that such outside scientists to be 
associated with the 'proposed committee, will have adequate know-
ledge ot' defence R&D and may be drawn from the Governing Coun-
cils constituted for the R&D Establishments under the Model consti-
tution approved by the Cabinet. 

As regards evaluation of R&D effort at the institutional levels, 
various approaches to the problem were discussed at the 10th An-
nual R&D Conference. As a result of these discussions, all R&D 
Establishments I Laboratories have been asked to make out at the 
beginning of each year, a performance budget within the targets 
iet forth in their approved five year plans, taking into account slip-
pages that might have taken place in the previous year. With the 
formation of Governing Councils for the EstablishmentslLaborato-
ries, the machinery for evaluation of R&D effort at the Institu-
tional levels in terms of achievements in relation to objectives will 
be still further strengthened. It is hoped that the Governing Coun-
cils will not only evaluate but also ensure that the work actually 
proceeds on the right lines and at the desired pace. 

[Ministry of Defence, O.M. No. 15 (3) 167/D (R&D), d.ated the 3t'd 
February, 1968]. 



CHAPTER IV 

RECOMMENDATION IN RESPECT OF WHICH REPLY OF GO-V. 
ERNMENT HAS NOT BEEN ACCEPTED BY THE COMMITTEE 

l!ec~endation (Serial No.6) P!lft No. 13 

The Committee consider that for the efficient functioning.of the 
Defence Research and Development Council and Executive Com~ 
mittee, it is essential that they should be provided with suitable 
aecretarial assistance from among the existing staff of the Organisa~ 
tion. They hope that the question of re-organisation the present 
secretariat set up for the Defence Research and Development Council 
.and the Executive Committee will be settled without any further 
.delay. 

REPLY OF GoVERNMENT 

At the time when evidence had been recorded by the Estimates 
Committee, the Committee had been informed that the question as 
to who should provide secretarial assistance to the Research and 
Development Council, i.e., whether it should be provided by the Direc· 
tor of Administration (R&D) or by the Ministry of Defence (Depart-
ment of Defence Production) or the Military Wing of the Cabinet 
Secretariat, was under consideration. It has since been decided that 
the existing arra~gements whereby this assistance is provided by the 
Department of Defence Production to both the R&D Council and the 
"Executive Committee should continue. 

However, as stated in the reply to the recommendations (S1. No. 
-4 and 5 in Appendix XXXI) contained in para 12, the constitution 
·of the Executive Committee is being reviewed. 

[Ministry of Defence, O.M. No. 15(3)/67/D(R&D) , dated the 22nd 
March, 1968]. - " 

COMMENTS OF THE COMMlT1'EE 

While the Committee note the position explained by the Govern-
ment in para 1 of their reply above, they would like to reiterate that 
the question of reorganising the present Secretariat set up for the 
Defence Research and Development Council and the Executive Com-
mittee should be settled without further delay. 



CHAPTER V 

RECOMMENDATIONS IN RESPECT OF WHICH FINAL REPLIES 
OF GOVERNMENT HAVE NOT BEEN RECEIVED 

Recommendations (Serial Nos. 4 & 5) Para No. 12 

4. The Committee note that out of 9 members of the Executive 
Committee only 3, viz., the Scientific Adviser, Chief Controller.-Re. 
search and Development and Director General of Inspection, are the 
members of the Council. Normally the Executive Committee should 
be composed of selected members from the larger body Le. Council. 
Since there are as many as six out-siders in the Committee the present 
nomenclature 'Executive Committee' would appear to be a misno-
mer. The Committee accordingly suggests that the nomenclature 
of the 'Executive Committee' should be changed so as to remove any 
confusion in this regard. 

5. The Committee further note that the membership of the Execu-
ti"OO Committee is confined to officers from Army Headquarters and 
the Ministry Of Defence. The Committee suggest that the membp.r-
ship of the Committee should be mainly scientific and should include 
at least two independent scientists whose presence will 'be useful to 
the deliberations_of the Executive Committee. 

REPLY OF GoVERNMENT 

Government have noted the recommendations of the Committee. 
The constitution of the Executive Committee is being gone into 
afresh and it will take some time to reach a decision. 

{Ministry of Defence, O,M. No. 15 (3) 167 ID (R&D), dated the 7th 
March, 1968]. 

COMMENTS OF THE COMMITTEE 

The Committee may be informed about Government's final decision 
regarding the constitution of Executive Committee. 

Recommendations (Serial Nos. 13 & 28) Para Nos. 39 and 52 

13· The Committee feel that there is scope for reducing the number 
.and strength of the Technical Directorates which are mi1inly COft-
cemed with Uaison and coordination. They aTe inclinp.d to think that 
the number of scientists at the Headquarters should not be 'Large. 
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In so jar as the Defence R&D OrganisatiOn is concerned, the Teat 
work is done at the Establishments/Laboratories and the scientists-
should be useful'ly employed there. The Committee would urge that 
at the time of implementing the decision to imtroduce the Model Con-
stitution in the Defence Research Establishments / Laboratories in 
terms of the Cabinet Secretariat letter of 16th Aprill, 1964 Govern-
ment will take the opportunity of reorganising the Headquarters 
set-up with a view to reducing the Directorates to the barest mini-
mum compatible with efficiency. • 

28. The Committee note that 'liaison and coordination' is the 
main function of the R&D Headquarters. That being the case, they 
feel that the Headquarters Directorates are overstaffed more particu-
larly in regard to officers. In their opinion a small compact H.eadquar-
ters would better serve the interests of research work aSSigned to the 
R&D Organisation. They are, however, glad to note that the staff 
strength at the R&D Headquarters has been revtewed by the Staff 
Inspection Unit, and, as a result Of the recommendations made by 
the Unit, some reduction has been made both in the Gazetted (Ad-
ministrative) and in the non-gazetted Establishment. 

The Committee have been informed that the Government have 
agreed to adopt the model constitution as envisaged in the Govern-
mentof India, Cabinet Secretariat letter No. 84/13/CF-64, dated 16th 
April, 1964 for major establishments and laboratories in the R&D 
Organisation. They hope that after the introduction of model con-
stitution in the Establishments and Laboratories and the formatiOn 
of Governing Councils for them, the workload at the Headquarters 
will be considerably reduced necessitating a further review of the 
staff position (both technical and administTative) at the Head-
quarters. 

REPLY OF GOVERNMENT 

In Chapter III of their Report, the Estimates Committee have 
taken note of the fact that the three functional groups and four 
Advisory groups located in Delhi do not perform Headquarters 
duties. The sanctioned strength of the functional groups, viz., Direc-
torate of Psychological Research, Dte. of Scientific Evaluation and 
Scientific Analysis Group, is 239 and that of the Advisory Groups 
viz. Scientific Adviser to Chief of the Army Staff, SA to Chief of 
the Air Staff, Director, Scientific Research (Navy) and Fire Adviser 
is 47. If the posts in functional and Advisory groups are excludetl, 



tbe strength of the six Technical Directorates, of Admin Dte and 
',!'echnical C.99rd will he substantially lower . 

. 
Considerable reduction has already been made in the DirectOrate . 

.of Administration on the basis of the recommendation of the SIU. 
Defence Institute of Work Study has been asked to make an assess-
ment of the work-load and the man-power requirements of the 
Techni~al Directorates. On receipt of its recommendations the ques-
tion whether the strength of Technical/Scientific Staff should be fur-
ther reduced will be examined further. 

{Ministry of Defence O.M. No. 15 (3) /67 / D (R&D), dated the 
7th March, 1968]. 

COMMENTS OF THE COMMITTEE 

The Committee may be informed about the results of assessment 
being made by DIWS regarding the work-load and manpower 
:requiren'l.ents Of Technical Directorates and about Government's 
final decision in the matter. 

Recommendation (Serial No. 29 (ii) Para No. 53. 

The C.ommittee suggest that the Ministry ffl4y Lay down definite 
.ceiLings in regard to the percentage of administrative staff viz-a-viz 
the total staff as also the. percentage of expenditure On administra-
tive personnel in each laboratory/estabZishment. The Committee 
also suggest that before laying down the ceilings the Ministry may 
ascertain the position obtaining in CSIR Laboratories and similar 
.organisations in the UK and other advanced ~ountries. In this con-
nection, the Committee would also Uke to invite the attention of the 
Ministry to the observations/recommendations made by them i-n para 
19 of theitr 95th Report (March 1966) (Third Lok Sabha 19650-66) on 
the Ministry of Defence: Defence Research and Development Organi-
sation-Electronics and Rad'ar Development Establishment, 
Bangalore. 

REPLY OF GoVERNME.WT 

[Kindly see reply of Government to recommendation at Seria1 No. 
:29 (i) in Chapter III of this Report.]. 

COMMENTS OF TH£ COMMITTEE 

The Committee would like to know the action taken in regard 
to the fixation of definite eeilings in respect of perCentage of AdiIif-
nistrative staff to th.e total staff in each laboratory/establishment. 
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Recommendation (Serial No. 36) Para No. 61 

While the Committee realise the d~fficulties of the R&D Otgani-
sation, they nevertheless feel that expansion programme's of the 
Organi!sation should be formu1.ated in soch a manner that persons in 
'JIOne of the ptoups remai.n. dissatisfied. The Committee also suggest 
that the feasibility of introducing a system of time scale promotion 
lind promotion by merit up to the grade of Senior Scientific Officer 
may be considered. • 

REPLY OF GoVERNMENT 

The system of promotion by merit up to the grade of Directors 
Grade-II is already in vogue in D.S.S. As the load of R&D work 
varies from discipline to discipline, it is not easy to have a uniform 
system of promotion prospects for the scientists belonging to diffe-
rent disciplines. A proposal to introduce a system of time scale 
promotion combined with merit up to the grade of P.Sc. O. i.e. a 
step above the SSO-I mentioned 'by the Estimates Committee is 
under consideration of the R&D Organisation. 

[Ministry of Defence O.M. No. 15(3) /67 /D (R&D), dated the 
22nd December, 1967]. 

COMMENTS OF THE COMMITl'EE 

The Committee may be informed of the final decision taken by 
Government on the proposal to introduce a system ,of time-scale 
promotion combined with merit upto the grade of P.SC. O. 

Recommendation (Serial No. 62) Para No. 88 

The Committee are unhappy that the Apprenticeship Training 
Scheme has not been able to attract suitable candidates in adequate 
'JIlumbeTs and thD.t the intake capacity has remained under-utilised. 
The Committee feel that poor response is mainly due to un(1ttractive 
stipends paid to the Apprentices. The Commi'ttee suggest that the 
question of raising the quan.tum of stipends for the Apprentices be 
considered by Government so that brilliant and talented research 
scholars are encouraged to look for their careers in the Defence Re-
search and Development Organisation. 

REPLY OF GovERNMENT 
The suggestion regarding raising the quantum of stipends of the 

Apprentices is under the consideration of the Government. 

fJliftWtry C1/ Defence O.M. No. 15(8)/67/D (R&D), dated the 11th 
lC1.ftllary, 1968]. 
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COMlONTS OF THlI COMMITl'D 

'l"he Committee may be informed about Government's final decl. 
sion in the matter. 

NEW DBLHIj 
Dated the VTth February, 1*. 
Magha 30, lsgo (Saka). 

~ 

P. VENKATASUBBAIAH, 
Chairman, 

Eatimates Committee_ 
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APPENDIX I 

(Vide reply to recommendations S. No. 16 in Chapter II) 

No. 23 (51) /64/417 jSjD (R&D) 

GOVERNMENT OF broIA 

Ministry of Defence 

New Delhi. the 21st July, 1967 j30th Asadha, 1889 

The Scientific Adviser to the Minister of Defence and Director 
General, Defence Research and Development, 
New Delhi. 

SUBJECT-Formation of Governing Councils for Establishments and 
Laboratories connected with Scientific Research in the 
Defence Research and Development Organisation. 

Sir, 

I am directed to convey the sllnction of the President to the 
formation of Governing Councils as under for Defence Research and 
Development Establishments/Laboratories except Institute of Work 
Study, Landour and Proof and Experimental Establishment. Bala-
110re:-

(i) A group of establishments/laboratories engaged in similar 
work will have a common Governing Council and where 
such grouping is not possible an individual establishment! 
laboratory will have a separate Governing Council. 

(ii) The strength of the Governing Council in each case will 
be fixed on the basis of the disciplines involved, the ex-
tent of the R&D responsibility and the security aspects. 
Each Governing Council will have, besides the Head of 
the concerned Laboratory or the Establishment, a repre-
sentative each from:-

(a) R&D Headquarters (DG, Defence Research and 
Development/Chief Controller R&D/Chief Scientist! 
Technical Director). 

5] 
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(b) ~~nistry of Defence (Deptt. of Defence Pruduccion). 
(c) Ministry of Finance (Defence). 
(d) Service Headquarters. 

(iii) In addition, selection will be made from amongst the fol-
lowing depending on the needs of each case:-

(1) Director of the National Laboratory of the CSIR dealing 
with a similar discipline; ( 

(2) Atomic Energy Commission; 
(3) Indian Institutes of Technology; . 

(4) Defence production Agencies (DGI/Ordnance Factories! 
HAL/BEL etc.); 

(5) Director General, Armed Forces Medical Services; 
(6) Outstanding SCientists; and 
(7) Director General Technical Development. 

(iv) A member appointed under para (iii) above will cease to 
be a member of the Governing Council if he fails to attend 
three consecutive meetings. 

(v) The Heads of the concerne'd establishments/laboratories 
will be ex-officio members of the relevant Governing 
Councils. 

(vi) Each Governing Council will have a life of 3 years from 
the date of constitution. 

(vii) The Governing Council will exercise powers as shown in 
Annexure to this letter. 

2. I am further directed to add that expenditure on TA/DA will 
be met by the respective Department of the official member attend-
ing a meeting of the Governing Council and, in respect of the non-
official member, it will be met out of the Defence Services Estimates 
in accordance with the orders contained in Ministry of Defence 
letter No. F.25(176)/57/11534/D(Estt. I), dated 28th December, 1960, 
as amended from time to time. You are also declared Controlling 
Officer for the purpose of TAjDA for non-official members anti dele-
gated powers to permit non-official members to travel by air subject 
to the condition laid down in para 1 (a) (iv) of Ministry of Finance 
(Department of Expenditure) O.M. No. F.6(26)-EWj57, dated 5th 
September, 1960 as amended by OM dated 22nd October, 1966 as 
made applicable on the Defence side by the Ministry of Defence 
letter No. F25 (176) -57/ 11534/D (Estt I), dated 28th December, 1960. 
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3. I am to request that the proposals in regard to the composition 
of each Governing Council with reference to the grouping of estab-
lishments mentioned in para 1 (i) may be framed at an early date 
and submitted for approval of Government. 

4. This letter issues with the concurrence of Ministry of Finance 
(])efence) 'Vide their 1,l.0. No, 287/S./Proj. III dated 20th July, 1967 . 

• Yours faithfully. 

Sd.,-N. S. Raghavan. 



ANNBXURE TO APPENDUi I, 

A.. FINANCIAL POWERS OF THE GOVERNING COUNCIL 

1. Sanction research and development projects at a cost not 
exceeding Rs. 2.0 lakhs per project (including placement of develop-
ment contl1acts on Government, Semi-Government, Public Sector 
Undertakin~, Trade etc. agencies). 

2. Sanction expenditure on any item of equipment, stores, services 
or capital work required in execution of a project or projects apprvv-
ed by the competent authority and for which budget provision exists. 
(Normal rules regarding procurement of materh .. ls, and award of 
contracts regarding works or services will be followed). 

3. ExeJ cise full powers in respect of contingent expenditure 
subject to the condition that the expenditure is restricted to the 
amount specifically provided for in the budget for such item (s). 
(Scales whenever prescribed will not be exceeded and rules regani-
ing the manner and procurement will be fOllowed.) 

4. Sanct!on reappropria~ion of funds from one detailed head to 
another under Main Head 5C provided that no reappropriation is 
made to meet any item of expenditure which has not been sanc-
tioned by a competent authority and the total sub-allotment made 
by the HOrs. for an Establishment/Laboratcry is not exceeded. 

5. Purchase of stores and equipment required for normal activi-
ties and not related to any specific project out of a lumpsum pro-
vision not exceeding Rs. 1 lakh in the ca3e of any Estt. or Lab. 
subject to the condition that purchase will he acccrding to aoproved 
scales when they exist or on as required .Jasis, and that the 
expenditure on a single item shall not exc(~ed Rs. 10,000 and provi-
sion in the budget exists. 

6. Sanction creation of posts required in connection with 
approved projects, provided th~t the duration of a post created shall 
not exceed. 2 years and the post shall be in the category of nbn-
gazetted technical or 'non-technical; also to sanction suspension and 
abolition of .such posts. 

7. Approve appointments to sanction Class III posts including 
selection posts. 



a. Sanction write off of irrecoverable losses of stores and public 
ADOney upto the following limits:-

DIU '0 theft,!MIId or $UfI«t 

StoreS Rs. 5,000.00 

Public Money R~. 3,000.00 

,8. REDEl,EGATION 

Not diu to theft, fraud or ruglect 

lb. 1,,000.00 

lb. S,ooo.oo 

Th; Governing Council may delegate such powers to the Heade 
.of Establishments/Laboratories as they consider proper and under 
:such contlitions as they may deem necessary. 



APPENDIXIJ 

;. ,ide Te~ly: to ruommenaation S. No. 30 in Chapter II) 

Suutmmt slwwint additional powers vtSted in the Dirutor of LaborlltOly/EstoblUhtnmt 

Serial 
No. 

E:ctent up to which vested, &tent up to IQltich 11".1ir.' 
previously . enjoyed 

e 

. -, I hrcbise of -~t~t~ .. o~ 
, ., 11mitedtehitefsynerlr. 

Caet not to exceed Rs. Cost not to cxcel!d :It .. 
5,000.00 per item 10,0<'0.00 per item:. 

2 Purchase of stationerY' Nil 
for office use. 

3 Placement of indents on Nil. 
Central Procurin, 
Agencies. 

4 Powers to enter into Upto Rs. 20,000.00 
Development Contractl 
Order. 

Up to Rs. 50.00 per trUJI.· 
saction and Rs. 150.()(C 
per annum. 

Full. 

Full powers once tbe: 
project has been sanc-
tioned by the Compe--
tent Financiaj.., 
Authority. 



APPENDIX m 
(Vitle 'reply to recommendation S. No. 22 in Chapter III) 

No. AER010152167~73611D (R&D) 

• 

To 

Sir, 

Government of Ipdia, 
Ministry of Defence, 
New Delhi, the 27th July, 1967. 

The Scientific Adviser to the Minister of Defence 
and Director General, Defence Research & Development~ 
New Delhi. 

SUBJECT: Charter of duties of Aeronautical Development·· 
Establishment. 

I am directed to say the following- charter of duties has beeu· 
determine:l for the Aeronautical Development Establishment:-

(a) To assist in evolving aeronautical standards and specifica-
tions and in their application and implementation. 

(b) To evolve test procedures for evaluating new and prot~ 
type aircraft, equipment and aircraft materials and to· 
conduct such tests and trials as may be required. 

(c) To undertake research and development for improve--
ment of safety, performance and reliability of aircraft and 
.their equipment. 

(d) To design and deveiop special items of aeronautical-
equipment. 

(e) To conduct flight re::;earch and development. 

Yours faithfully, _ 
Sd/- J. KATHPALIA, 

Under Secretary to the Govt. of Indi~. 
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APPBHDIX- IV 

(Vide reply to Teoommetufatiort s.No. 32 in Chapt.,,- Iln-
No. 1l(5)/58/D(RW) 

GOVERNMENTOFINtJIA: 

Ministr5- of Defence • 

New Delhi, the 18th MaTch, 1967, 27th Phalguna, 1888 (SE). 

OF'f-ICE" MEMORANDUAot 

;'sUB.1ECT: -Procedure for intake of Service Officera-' in the Research 
& Development and Inspection Organisations of the 
Ministry oLOetence and Terms and Con\iitions of Ser-
vice of those permanently retained. 

The undersigned is directed to say that the question of laying 
dOWn: the procedure fbr intake of Service OfficerS and prescribing 
the tenrts ~nd; conditions of those pettnanently seconded to' the 
Research & Development and Inspection Organisations has been 
under comi.ieration of the Government for some time past. The 
President is pleased to de::ide that the procedure and terms and 
-conditions of service of the officers in question, will be as under-

1. Controlling Authority.-The Ministry of Defence (Depart-
ment of Defence Production) will be the Controlling Authority. 
They will be ad'tised on matters con<'erning· the promotion and 
permanent retetrtiotI of service offieers in the -Research & Develop-
ment and Inspection Organisations by a Selecti9i1 Board as con-
stituted under Government of J.ndia letter No. 11(5)!5811ID(R&D), 
dated 18th March, 1967. 

2. Authorised Strength.-This will be ali decided upon by the 
Government from time to time The authorised strength as on 

-'"31st December, 1985, is as shown in Annexure "A". 

3. Intake of Service Officers on Tenure.-tn take of Service 
- Ofticers to fiU the technical- ap-p-ointnient in the Resp.arch & Develop-

ment and Inspection Or~an;sations will ordinarily be in all ranks 
- upto and including Lt. Col./equivalent. Officel'l) mu!:'t have passed 
_. the e:'{aminations for promotion to Maj./ equivalent. 



Qualifications necessary for the intake and also those for perma-
nent retention of offieers in the various Technical Divisions of the 
two Organisations are shown in Annexure- "D". 

The period of tenure will be 3 yeal"i. This may be extended 
up to' 4 years WIth the concurrence of the Service Headquarters con· 
.cerried 

•. Pennanent Retention.-Selection for permanent secondment 
will be. made from amongst the tenure officers who have'-

(a) done at least two years as Lt. Col. or eqUivalent in acting 
ur substantive rank in their second tenttt~l 

(b) the qualificati.JElS laid down for the various Technical 
Division in CoL 3(b) of Annexure "B". 

MS!COPIAOA as the case may be Will beCOllSUlted regarding the 
availability of officers, recommended for pennanent secondment. 

Final orders accepting an officer for permanent retention will 
'be issued only after the officer's willingness has b~en obtained ir 
writing in the ferm of a certificate as at Annexure "e". 

5. (a) Age of Compulsory Retirement.-Rules· regarding age of 
~ompuls()FY retirement, minimum age of, retirement, period and num-
ber of tenures allowed in rank 'above Lt. Col./equivalent, will be 
the same as prevalent in the sen ice of the officer concerned. 

(b) PromotioDS-

(i) Acti1'l11 ranks-

(a) Promoti<>n trom Captain to A/Major will be approved 
by the Director Gltneral of Inspectioft for OfticeFS of 
Inspection Organisation and by the Director General, 

Research & Dewlopment for officers of tht! Research 
& Development Org~nisation. 

(b) Selection lor prJmotion to acting ranks of Lt. Col./ 
equivalent and abbve irom amongst permanently 
retained officers, will' be ma~ by t~ ~1eCtioIV Boala 
in accordance with vacancies and aC!cordi'ng~ to rums of 
elfgibUity as isSued by' Government for Service Officers 
and such other ,·uIes made for permanently retained 
officers from timl' to time. T""'urr- officers where eligi~ 
hIe, will also be cons~red'.i Their prontotioD., however, 
will be considered otvly, after: -coftSultatioa, wiUt the 
MS'COP,AOA 33 the ease may be. 



60 
(ii) Su.~stantive rank.s-

Rules regarding eligibility for promotion to substantive tank 
of Lt. Col./equivalent and above by selection will be 
as under:-

RANKS 

From 

Maj/equivalent 
Lt. Col./equivalent 
Col./ equivalent 
Brig, / equivalent 

MINIMUM PERIOD OF' 
TOTAL SERVICE 

To 

Lt. Col./equivalent 
Col./ equivalent 
Brig./ equivalent 
M~j / equivalent 

16 years 
20 years 
23 years 
25 years. 

f .,.....-:. .. 

(c) Pay and Allowances and other benefits.-Unless otherwise-
specified, these officers will get pay and allowances of their respec-
tive Services. 

(d) Medical Category.-Rules regarding Medical Category will 
be the same as prevalent in the respective Service. 

(e) Recall to Service.-Officers, though permanently seconded, 
will continue to be shown on the respective Service lists. Their 
names will be marked with an asterisk to indicate permanent 
secondment. In exceptional circumstances, a permanently retained 
officer may be recalled to parent Service with the approval of the 
Government of India. 

6. Postings.-(a) Officers may be posted to any appointment 
under the Department of Defence Production on the basis of their 
qualifications and experience as required in public interest. 

(b) In consultation with Service Headquarters, officers may also' 
be attached to the· parent service for specified periods to enable 
them to be up-to-date with users' requirements. 

7. This Office Memorandum issues with the concurrence of the 
Ministry of Finance (Defence) vide their u.o. No. 21jS/Proj.III dated 
9th March, 1967 as will come into effect from the date of issue. 

To 

Deputy Secretary to the Government of India. 

The Chief of the Army Staff. 
The Chief of the Naval Staff 
The Chief of the Air -:stall, 



ANNEXURE 'A' TO APPENDIX IV 

SanctiOMd authorised strength of the R&D and Inspection Organi:uztion as on 31-12-19£6. . , 

Ranks Impection R&D Total 
OrganUa- Organisa-

• tion tion 

.Major General or equivalent 2 

Brigadiers or equivalent· 2 6 8 .. 
Colonels or eqttivalent IS 16 31 

Lieut-Colone1s or equivalent 48 53 101 

.Majors or equivalent 104 135 239 

Captains or equivalent 44 12 56 

TOTAL 214 223 437 
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ANNBXURE 'B' TO APPENDIX IV 

Quolificariolfl lv' a Tmure Appoint_, Qfld Ptrmo"mt r'tntric1I .it" the RlStt:.rth & D,-
fJelQflllJert' antI lrupecticm Orgamsori01ll. 

Technkal 
DivUicm 

1 

Armament 

Do. 

2 

Army Ofllcer 

Nanl OfIlcer . 

Ptrmtmmt R'tmticn 

omcers possessing at least Must have qualified at 
Inter-Science/or equivalent the TSO's Course o~ 
qualifications. In addition, eqwvalent Weapon 
technical qualifications Specialisation. 
such as Gunnery Stall 
Course, Ammunition Tech-
nical Officer Course and 
Advance Armaments . En-
'liDeering Course etc. 
ue desirable. Alternatively, 
otIlcera who have done the 
TSOa Course with Arma-
meNs as a apedal sUbject. 

Officers possessing at least 
Inter-Science/or equivalent 
qualifications. In addition, 
tCchnical qualification such 
as Long Gunnery Course or 
Weapons Course at Elec-
trical School etc. arc de-
sirable. Alternatively, Offi-
cers who have done the 
'I"SO Course with Arma-
ments as a special subject. 

Degree in Engineerins: 
or Electrical Special-
isation Course or 
TSO's Course. 

Do. Air Force Officer Tec"!Ar."r Officers 

Officers possessing degree in 
Engineering with Armt. 
experience or a minimum of 
IS years experience as 
Tcch/Armt. Officer. In 
addition, desirable under-
gOne Advance Air Armt. 
Staff Course at I AT or 
Tech Course abroad or 
Aeronautical Inspection 
Service Course. 

GD Officers 

Officers possessing at least 
ISc or equivalent qUalifi-
cations. In addition, de-
sirable undergone Adv. 
Armt. Staff Course at IA T 
or Tech Course at Air 
Force Technical College. 

S~me as for "Tenure-
appointment" . 

Same, but must have-
done Adv Army'-
Staff Course at IA T 
or Tech Course at 
Air Force TechnicaL 
College. 



I 

Vehicles 

Do. 

Army Olficer 

3 

OGicers who· aJ:e Graduated 
. Of the ·IDstiw~n of En-
gineers (India) or equi-
-valent. Offi~rs of Arm-
oured Corps Qualified at 
ACCCou.,.e. 

Ofticen who have suc-
cessfully cC'IIIpJCfed 
either - (a) aD 
adv~ced Mechaoical/ 
All o:n ')~ e En-
cineering ; or (b) 
TSO (Course) Witfi 
VehicJea II a apcciaJ 
subject. 

Air Force oJficer EslmtiG/ 

Army Officer 

NavalOmcer 

A degree in Engineering or 
a grad~ of Institution 
of . Ellgilieen (India) with 
MechanicalEngiJieering 

sUbject or equivalent. GD 
o.fficus whO h8vedone Tech 
Course at Air Porce Tech-
nical College. 

Dui,.Qhlt 

(II) Experience as Mechanical 
Transport Olli:er of an 
Air Force Win.g, or 

(II) Experience of repairs/ 
overhaul .. of Vehicles at 
Mech Tpt. R.epair Depot 
of the Air Po~ ; or 

(c) Aeronautical Inspection 
Service Cmttse. 

Samea. for "Tenurt 
appointment". 

(a) A degrae or diploma or Same as for "Tenure-
equivalent· in engineering, Appomtment". 
textile. technology, forestry, 
or any branch of chemical 
technOlOgy ; or 

(b) Science qu;W1i.cations such 
as BSc or MSc in Chemistry I 
Physics I m1thematics/ 
metallurgy ; or 

(c) h..v~ 1,ID.clergone TSOs 
(Stores) Course. 

Do. Do. 

Air Force Officer Essential 
(0) A degree in Engineering Same as for "Tenure· 

or equivalent ; o.r Appointment". 

(b) Science qualification 
such as BSc or MSc. 



~RO­
NICS 

Do. 

2 

-" : 

Army Officer 

Naval Officer 

Air Force 
Officer 

/ 

6~ 

(c) GD Officors who have 
done a Tech Course at 
Air Force Technical Col-
lege. 

De)irable : 
(a) Aeronautical Inspection 

Service Course; or 

~b) Experience of a Base 
Repair Depot of the Air 
Force. 

The officers should have either 
a recognised engineering 
qualification in the field of 
electronics and/or done ad-
vanced telecommunication 
course ora long advanced 
course on radar technology. 
Alternatively. officers who 
have done the TSO's Course 
with Electronics as.a.special 
subject ; or MSc (Physics) 
with Electronics as special 
I'!-bject. 

The officers should have either 
a recognised engineering 
qualification in the field of 
electronics and/or done 
advanced telecommunica-
tion course or a long ad-
vanced coune on radar 
technology. Alternativelv 
officers ·who have done the 
TS's COl'rse with Electrorucs 
as a special subject ; or· 
MSc (Physics) with Elec-
tronics as special subject. 

Essential: 
Should have recognised En-
gineering qualifications 
in the field of Electronics; 
or 

MSc (Physics) with Electronics 
as special subject i or 

Should have qualified as a Sig-
nals Officer after complet-
ing a full course at Air 
Force Tecnhical College : 
or 

Have completed an advanced 
Electronics Course at Ins-
titute of Armament Tech-
nology or at Air Force Tech-
nica1 College : or 

• 

Same as for "Tenure 
Appointment". 

Same as for "Tenwe 
Appointment" . 

Same as for "Tenure 
Appointment". 
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3(a) 

GD Officers who have done 
a Guided Weapons Course 
at 7 Ground Training School 
or BSc (physics). 

D,sirabk : 

An . academic COurse of long 
duration abtobd and/or ad-
vanced academic knowledge 
in design and production 
of elecrrical and instnun,ents 
equipment. 

Air Force Officer Esslntjal : 

(a) A degree in Mechanical 
Engineering/ Aeronautical 
Engineering or equivalent. 

(b) Field or Depot Mainte-
nance experience in Air 
Force. 

(e) GD Ofticers who have done 
a Test Pilots Course or have 
Associated Fellow of the 
Royal Aeronautical So-
ciety diploma or' Tech. 
Course at Air Force Tech-
nical College. 

Desirable : 

Same sa for "Tenure 
Appoint;:ment ... 

(a) Post graduate qualifica- S8.II\C as tor "Tenure 
tion in aeronautical engi- Appointment." 
neering; or 

(b) Post graduate Course/ 
Training undertaken by 
the Air Force, such as 
Repair and Development 
Course; or 

(c) Experience in Design/ 
Research/ProdUcLion I Flight 
Testing/Inspection of 
Aircraft and/or aero-
engines. 

AMC OFFICERS 

(a) Educational qualifications 
-A medical qualification 
included in the First 
Schedule or the Second 
Schedule or Part II of the 
Third Schedule except-
ing the Licentiate quali-
fications inoluded in the 
Schedule to the Medical 
Council of India Act, 1956 

SalIlC as for "Tenure 
Appoint! 



2 

66 

3 (a) 

and be registel-ed on any 
State Medical Register. 

NOTE :--Holders of Licentiate 
qullifications inclu.led. 
in first and se:ond Sche-
dules should have 
paaaed FSc or Inter-
meQi.ate (Science) 
exam,ination before 
taking the medical 
Licentiate qualifica-
tion. 

(6) Must I:e graded c. as a 
specialist. 

(c) 1)esir/Jbz.-Must have 
aptitude for research. 

Annexure "e" to Appendix IV 

CERTIFICATE 

3(b) 

I agree to my permanent retention in the Research '& Develop-
ment and Inspection Organisations for the rest of my Service. I also 
agree to be governed by the ternu; and conditions of service of 
officers retained permanently in the Research & Development and 
Inspection Organisations. 

I fully understand that in making this choice, I forego my claim 
to seniority and promotion in my Corps/Regt. 

Signature of the officer 
Rank. 

CorpsiRegt. 



APPENDIX V 

...A/'IIJ~vsis of Uu action taJren by GOfJernment on the recommendatiO/lr 
contained ill th~ T'UHlfth Report of the Estimates Committee 

(Fourth Lolt Sabha) 

• 
J. Totall".umber of Rec)mmendations 

2. R~com"1lendations thl! have been acccp:ed by 
Government (vi'" recommendations at Sl. Nos. 1, 

3, 7 to 11, 14 to 20, 24, 26, 30, 31, 33 to 35, 37 to .n, 
4S, 47 to S 1, 53 to 60 and 64) 

Number. 
Percentage to total 

3. Recomm~datio:ls w:1ich the Committee do not desire 
to pursue in view of Goverrun~nt's reply (vide recom-
mendations at Sl. Nos. 2, 12, 21 ~o 23, 25,27, 29(i l, 

32., 4.h 46,52, 61 a 1d 63) 

Number. 
P.!t'ccntage to to tal 

.-J. Recommeadation in respect of wh\ch reply of 
Government have not been accepted by the Com-
mitte! (vifi4 recommendatio:l at Sl. No. 6) 

Number • 
Perce:-:t.a.ge to total 

5. R'!Co:nmenciations in respect of which final replies of 
Govern nent hHe n 1t b ~!:1 receiv<!d (vide recommend<\-
tions at Sl. Nos. 4, 5, 13, 28, 29:ii), 36 and 62.) 

Number' 
Percentage to total 
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14 

2 1 5% 

I 

1·5% 

7 
108% 
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